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: CENT RAL ADMINISTRATIVE TRIBUNAL
LI ' GUWAHATT BENCH \
ORDER SHEET |
- Orlglnal Application No. Ji&m/gg
| Misc. Petition No.. ==’_m/
: ‘Contempt Petition No.ﬂmm/
% || . Review Application No._ __ /
pppricant () J: Ren
!:t . - VS o. bl
Respondent (s) _ BN r’)\ Q~0/\A/)
hdvocate | for the appligant (s) g . CL\AK3,~JO¢L)P
- !"" '%%dvocate for the, respondent’ (s) _ Q,(LJS(Q
5 l\‘_IdtfiS"of ‘the Registry { Date Order o\f’,t“l".ze Tribunal
bi ‘ '
I R .
1 ¢ 9¢442003 Heard Mr. S. Chakrabarty, -
' u’ i3 dpphicaton 18 i : learned counsel for the applica-
form but not in time — L :
e bt Poltion iy ‘ * ) ] ‘ §
.ﬁ'ﬁ'd/ not Gl F The application is admitte
for Rs. 50/ j ! ed, Call for the records.
o vide IPO/B "“}[)6@}8/7 List on 7.5.2003 for
T | Dated.... Al 05  orders. | '
TN [
ALY IR by. Registrm , ~
‘ /&"" | Vice~Chairman
i;. , %@ : mb. _
] S - 7.5_.2003 Presents The Hon'ble Mr, Justice
ymlyfg L‘}Sr )7,;,4,,// Na%-u e - "DeNe Chowdhury,

A Peahonact ;I” y, e 5_/53 " Vice~Chairman. «
Ptrrs L KorfRornclrss The Hon'ble Mr. S, Bis=
M 'ZZI»} Wp .[) MN" 3 was. Hember (A). :

7 j_ g&L - .  Mr. AdKe Chowdhury.
1.6 [11- h ‘ 1earned Addl. C.G.S.C. for the
- ] 10 ‘ | respondents prays for time for
| . : 1 +H1ling written statement. Prayer :
: I
@ ,__.g&M,\““ e frep oyt W ‘ ' is allowed. I.:Lst. again on 6.6.03
SN R p f £or writ.ten st.at.emen .« o
SRR 10w b be Y x
N 5 e, |
[z m Menmber Vice«Chairman




N wrtten shodenunt

6 6. 2003 Fresent : The Hon'ble Mr. Justice
-D.N, uhcwdhury, vlce-chalrman.

The Hon'ble Mr. R, K. ad
Member (A)ﬁ - Upadhyay,

-~

Put up agaln on 7. 7 2003 to

enable the respondents to file written

0.A# 70/2003 ! |

. statement. This prder is passed on
Bleek , >eed
VV@‘ hoen . the prayer of Mr, A.K. Chowdhury,
learned Addl, C;G.S.C. for the respon-
Z b0D, dents,
S meber Viceuuhalrman
o .
o b C 7.7.2003 Pyt up the matter on 11.8,2003
1‘ tcig ' enabllng the reSpondents to file written
— | statement as prayed for by Mr.A.K.Chau=-
__f?iﬁ_;;; dhuri, learned Addl.C.G.S.GC,
' L‘ ""f m}"- : N s R .
- o ; f
bb '
AL . Ci o o 11,8.2003 “Put up again on 16.9,2003 to

| tso/s MW\M
W Qﬂ/pg/\/\abvxh o,

C%@i://a | mb

, ~ 16.9.2003 Present :

- . -mb
28,10.2003

enable the rescondents to file written
stateménﬁ.'

i
Vice=Chairman.

. dan, Member (A),

-y

List the'matte;\agaln on:
28,10,2003 for filing written statement,

" Kember

. Written statement has been filed. The
case may now be 1isted_fbr hearing. List
the case on 2.12.2003 for hearing. The app-
licant may file re joinder, if any, within
two weeks from today.

%:4§;%JL244-

bb

Member Vice~Chairman

The Hon'ble Sri K.V. Prahala=-
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(&) O, 70/2003 .

23,12.2003 Present : The Hon'ble Mr, Justice B/
Panigrahi, vice-Chairman,

.The Hon'ble Kr, K.v. Prahla=
dan, Member (A)/

Granted two weeks time to file
rejoinder,’ Let the matter appear in
the next available Division Bench for
hearing.,’

) rPet) b

Member Vice~Chairman
mb

25,2,2004 Present: The Hon'ble Sri Shanker Raju,
Judicial Member.'

The Hon'ble Sri K.V, Prahladan
Administrative Member.'

Heard learned counsel for the
p:rties. Mmaximg senxiudedx dudgmank

The O.A. is disposed of for the
ressons passed in separate sheets.

\W lm

Member (A) Member (J)
Pg o .
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' judgment ? L

| Whether their Lordshir
| Judgment ? -

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHHTI BENCH

O.ae/B Ko, 1:.1 70/,20(33}.{

DATE OF DECISION 25-02,2004,

[...hm.ﬁ..m:*krdbﬁr‘ty....,,..................,....ADVOCATE FOR THE

APPLICANT(S).

- =VERSUS-

OOO‘JO'O;OID.‘.&QQQO“S.".."G'.....Q....O..C.O.QOQQ.QQ.ODRLSPONDLNP(S)

Sri AKX, Cheudhury, Addl. C.G.S.C,

_oooo-otoo-ﬁ.oooo_-».co‘c‘u..o._h'o’.a'ooo.ovn‘ohco-co'o‘u.ADVOCATE FOR TI‘E

RESPONDENT(S) .

Ty

HON'BLE MR. SHANKER RAJU, JUDIGIAL MEMBER, |
HON'BLE MR, K.V, PRAHLADAN, ADMINISTRATIVE MEMBER.,

Whether Reporters of local papers may be allowed to see the

To be referred to the Reporter or not>«

Ps wish to see the fair copy of the

| Whether the Judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Member (J). X
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
- Original Application No. 70 of 2003.

Date of Order : This the 25th Day of February, 2004.

The Hon'ble Sri Shanker Raju, Judicial Member.

The Hon'ble Sri K.V.Prahladan,Administrative Member.

Sri Jogga.Rao, )
C/0 G.E.Missamari,

P.0.Missamari,
Dist. Sonitpur, Assam ...Applicant

By Advocate 'Sri S.Chakraborty.
- Versus -

1. Union of India, _
" represented by the Secretary to the:
Government of India,
~ Ministry of Defence, New Delhi.

2, Director Establishment : o
Department of Personnei and Training,

North Block, New Delhi-~1.

3. Chief Engineer,
- Head Quarter Eastern Command,

Fort William, Koltaka-21. ‘
4. Engineer-in-Chief,

Arfmy Headquarters,

New Delhi. '

5. Commander Works Engineer (CWE)
(Tezpur) Dist. Sonitpur,Assam.

6. Garrison Engineer, ) .
MES Missamari, P.0O. Missamari,

District-Sonitpur, Assam ...Respondents;

By Advocate Sri A.K.Choudhuri,Addl.C.G.S.C.

O R D E R (ORAL)

SHANKER RAJU,JUDICIAIL MEMBER,

Heard Sri S.Chakraborty, learned counsel appearing for

fhe applicant and SrivA.K.Choudhuri) learned Addl.C.G.S.C for
the respondents. After hearing tﬁé parties as the respondents
vide Annexure-B, a letter dated 4.4.2002 implemented the ACP
scheme insofar as the second financial upgradat&on of the
applicant is concerned upgraded 8 the scale b6 »s.2750-4400/-
the 0.A. stands disposed of. The respondents are accofdingly
_ directed to implemént the same within a period of two months
from the date ‘of receipt copy of this order.by granting all

consequential benefits to the applicant as per the ACp

scheme. é; ﬁ;ﬁ}h
' K.V.prahladan ) . ' ( Shanker Raju )
Administrgtive Member : Judicial Me%ber
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IN THE CENTRAL Apmmmlggﬁégiﬁéhgeneh ,

' GUWAHATI , BEHCH

O.A.No._':?\_t_’;o____/2003

Sri Jogga Rgo

se Applicant
=Vergus=-

Union of India & Ors,
.+« Respondents

LIST OR DATES - SYNOPSIS OF THE CASE 3

1, ' The applicant a MES employee

Noﬂdn .
Ain %he office of Garrison

Engineer, Missamari as Garde-
-ner, He was initially appoine
-ted and posted as gardener

in BSD Panagarh, West Bengal:

in 1973,
2. 14,1,76 2pplicant was transferred to Annexure-A
(Order of
Garrison Engineer's Office, Transfer)
Pa——' Y
Missamarie
3. 6.7.81 The applicant appeared in = Annexure-B
‘ (result of
the Trade Test for promo~-  Trade Tests
‘ declared on
=tion to the post of mate 6.7.81) T~

' — 1
and he passed that test, R% &

4. ‘ The applicant has not been
promoted inspite of clearing
the trade test., Those emplp-
-yees who qualified along

with him wer@ promoted to

Contde. 2
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5.

6.

9.8.99

D

the next higher post, He worked with
an expectation that his case would be
considered for promotion as he had
cleared the trade test and also on
the verbal assurance of the respon=

-dent authority.

The Govt, of India ,Department of Annexure=C

personnel and Training introduced

a Scheme called Assured Career Pro=
~gression Scheme(aCP) Scheme vide
officé memoramdum No, 35034/1/97-
Estt(D) dtd.9.8.99 . The purpose of the
Scheme is to grant two financial up=
-gradations to all group('B','C' & ‘DY)
Central Govt,Civilian employees on
Completion of 12 years and 24 years of

regular service respectively.

The #pplicant has not been promoted
evenAonce in his entire service career,
Under the ACP Scheme an employee is
provided two financial upgradation

and not regular promotion, hence it has
no relation with vacancies, The first
upgradation under ACP Scheme is on
completion of 12 years regular service

and the Second upgradation is on

R?)" 1%

Completion of 12 years from first upgra-

-dation. As per the ACP Scheme the

Contde.e3
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10,2, 2000

-3

applicant is entitled to two financial
upgradation as he completed 24 yrs of
regular service without promotion. The
respondents even é;rived the applicant
from his due entitlement of two financial
upgradation, Under the ACP Scheme an
employee will be financiallyy upg#aéed

on completion of 12 & 24 Years of Service

or £from 9,.,8,99 which ever is later,

Some Departments faced difficulties  Annexure-B

in implementing the ACP Scheme and 93”‘23

sought clarifications. The Deptt of

personnel & Training examined the doubts

raised and clarified by tﬁeir offiCe
Memorandum No, 35034(1)/97-Estt(D) dtd.
10.2.2000, Tn Sl.No,17 it is clarified
that an employee if he completes 24 years

of regular service without regular promo=

- =tion he would be given two upgradation

and in doing £ so his pay shall be first
fixed in the immediate ﬁigher scale and
then to the next higher Scale, Thus the
applicant who is presently in the Scale
0£R2550-3200/-i.e, S1 is entitled to be
first upgraded to scale Rsy 2650-3540/—i.é.sz
and then to ScaleR2650-4000f-i.e. s3. The
applicant completed more than 24 years qf
regular service on the date of issuance of
the ACP Scheme and as such he is entitled

to be upgraded from 8,.8,99,

Contdes 4
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9.

10,

22,1,2001

14,6,02

-
The applicant approached the CHE Annexure=E
Solmara and submitted a represen-
~tation,
Pleader's notice served on Garrison Annexure-F
. p ~ -
Engineer, ? Y

The applicant was entitled to promo=
-tion to the post of mate as he pass~

-ed the trade test on 6.7.81., That

'promotion was denied to him without

any reason or cause, Even the finan-

~cial upgradation as per the ACP
Scheme has not been provided to the
applicant, He is subject to hostile
discrimination and explbitation due to
his poor economic condition and

ignorance of law,
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- 8ri Jogga Rao
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: APPLICANT

The Union of India & Ors.: RESPONDENTS
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

0.a.No. E /2003

PARTICULARS OF THE APPLICANT $§e-

Sri Jogga j) Rao

Son of B.Jaggaya

C/o G.E.,Missamari

P.,O, Missamariy,

District-Sonitpur, Assam,

PARTICULARS OF THE RESPONDENTS 2~

1.

2.

..

Union of India
Represented by the Secretary to
the Govt. of India, Ministry of

Defende , New Delhi,

-

Director Establishnment
Department of Personnel and Training

North Block, mew Delhi- 110001

Chief Engineer
Head Quarter Eastern Command:

Fort William, Kolkata=- 21.

Engineer in Chiefy
Army Héad Quarters

New Delhi -

Contd... 2
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1.

2.

3.

4.

(1)

5. Commander Works Engineer (CHWE)

p 0§ OO

(Tezpur) Dist. Sonitpur, Assam,

6. Garrison Engineer, |
MES Missmari‘ P.O. MiSsamari

District-Sinitpur, Assam,

PARTICULARS FOR WHICH THIS APPLICATION IS
MADE 3 -

Not promoting the applicant to the post of mate
inspite of clearimg the trade ¥ test held in

this regard as well as not implementing the @GR
ACP Scheme introduced vide office memorandum "'

dtd. 9.8.99. \

JURISDICTION OF THE TRIBUNAL $e

This application is withim the jurisdiction of

this Hon'ble Tribunal,

LIMITATION $e

This application is within the period of limita-
-tion as prescribed under the provisions of

Administrative Tribunal 2ct.

FACTS OF THE CASE $w

‘ihat the applicant'_is a cieilian in Military

Engineering Services (MES) under the Ministry of
Defence, Govt, of India., He is a citizen of Indi
and at present posted as gardener under the

ContQe..3
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A

(1ii)

.

g Tege e

Garrison Engineer Missamari, Assam,

That the applicant originally haifls from

Andhra Pradesh.; He was initially appointed and
posted as gardener at ESD Panagarh, ¥ West Bengal
in the year, 1973, Thereafter, he was transferred
to 6 GE Missamari in the year 1976 vide order of
Transfexr/posting dtd. 14.1,76. Since then he is
rendering £ his duties at GE Mis'sémari honrestly
and deligently to the satisfaction of all concerned,

His identification mumber is 265298,

A copy of the order of transfer/

posting dtd. 14.1.76 is annexed hereto

as Anpexure=2

That tke applicant states that the next higher
post is of mate, In the year 1981 a trade P test
was held €80 for promotion to that post and the
applicant appeared in said trade test, 4 He duly
passed the test and was keeping a legitimate
expectation that he would be promoted to the post
of mate, But his legitimate expectation has been

frustrated as he has not been promoted till today.

a copy of x® an extract of the results
of the trade tests for various posts a8

' declared om 6.,7.81 is annexed as
Annexure=-Be

Contd. ¢4
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(iv) .

(v)

(Vi)

(vii')

Q

Q

3

U
N
™
N

'

| Q
That the applicant states that those who

qualified in the trade test along with him

haﬁe already been promoted to the mext higher
post, but he has been left alone and still conti-
-aging in the post of gardener, The. resPoadénts
have not assigned amy reason for mot promoting

him inspite of clearing the trade A test held in

this regard.

That the applicant is a poor man working as
gérdtner and not aware of the legal procedure
reéuireé for enforcement of his legal rights,

He worked with an expectation that his case would
bé considered for promotion as he had cleared the
trade test and also on the assurance of the

respondent authority whom he met persomally and

requested verbally,

That the applicant states that the respondents
did not act fairly and failed to keep their
assurance to promote the applicant puréuant to
result of the trade test held in Feb, 1981, On
the other hand those persoms who gualified in |
the trade test along with applicant and even in
subsequent years have also been promoted, The

applicant has been treated discrimimately by the
respondentsg
That the applicant states that in the year 1999

Contd. Py 5



the fifth central Pay Commissior in its report

o
]
@ yof = K2

" 7:iimade certain recommendations tod#al with the
problem of genuine stagnation and,hardship'
faced by the employees due to lack of adequate
promotional avenues, A Scheme called Assured
Career Progression (ACP) scheme was recommended.
The Govt. of India, department of personnel and
Training iatroduced the Scheme for all central
Govt, Civilian employees in all Miristries/
Departménts vide office memorandum No, 35034/1/
97-Estt(D) Dtd. 9.8.99 . This scheme was made
ap;::].ica}'.:.\]h.’e~ of Group 'BY, ‘C* & *D! posts. The
purpose of this scheme is to grant two financial
uwpgradations to group °*B’, °C' & 'D' employees on
Completion of 12 years and 24 years of regular -

service respectively,

A copy of the office Memorandum dtd.

9,8.99 is amnexed as Annexure-C,

VIII) That according to the ACP Scheme a departmental
Screening Committee should be constituted for the
purpose of processing the cases for grant of bene=-
-fits under the Scheme, The screening committee

So comstituted should meet twice in a year i.e.

in the first week of Janua:y. and July for advance
processing of the cases. Thus cases maturing during

April-September, of a particular year should be
taken up for Consideration in the screening

COntd. oo 6
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Committ@e meeting in the first week of January.
Cases maturing during October-March shoﬁld be taken
up in the Screening committee meeting in July, The
said office memorandum made it clear that the first
screening committee should be constituted within
One month from the issurance of the imstructions to
consider cases that had already matured or would

have matured upto 31, 3.2000,

That the applicant states that the umder the ACP
Scheme an employee is provided with finamncial upgra-
~dation and not regular promotion and as such it has
no relation with vacancies, The first financial upgra=
-dation under the AbP Scheme shall be allowed after

12 years of regular service and the second upgrada=-
-tion after 12 years of regular sm service from the
date of first financial upgradaetion, The Scheme furthemn
made it clear that two financial upgradations would

be available only if no regular promotion during the
presctibed period (12 and 24 years) had been availed
by an employee, Financial benefits under the ACP

Scheme should be granted from the date of Completion
of the eligibility period prescribed under the ACP
Scheme should be granted from the date of completion
of the eligibility period prescribed under the ACP
Scheme or from the date of issue of the office memoran-
-dum which ever is later., The applicant herein states
that he has not been given any promotion in his entire
service career and as such he is entitled to two

finaicial upgradation as per the ACP Scheme, Even

Contd..?7



' X)

XI}).

/

7=

l% P ;—f@ﬁwﬂmﬁ

that has been denied to him by the respondents.

That the applicant states that various Ministries/
Departments faced difficulties in implementing the ACP
Scheme and sought clarificationson various issues. The
doubts raised by various quarters were duly examined by
the Department of personnel and Trainimg and point wise
clarifications were made by the department vide office
mamorandum No, 35034/1/97-Estt(P) (Vol-iv) dtd. 10.2,2000
In this office memorandum it has been stated that if

an employee puts 24 years of regular service without

any regular promotion then he shall be allowed two
upgradations. His pay shall first be fixed in the
immediate higher scale first and then to the next higher
scale, Thus the applicant who is presently in the scale
of Bs,2550-3200 i.e, S-1 is entitled to be first upgraded
to the Scale of £,2610-3540 i.e, S-Z?Egen to 6@ Scale

of R, 2650-4000 i,e, S=3, Since the applicant co;pleted
24 years of regular service on the date of issuance of

the office memorandum dtd. 9.8.99, he is entitled to

be upgraded from that date,

A copy of the office memorandum dtd.10.2,2000

is annexed as Annexure-D,

That the applicant states that the imaction on the part
of the GE Missamari Compelled him to approach the CWE
solmara, A representation was submitted before £ him’
nafrating the facts and circumstances and the discrimi-

~nate action which deprived him from promotion.

Contd. . .8
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A copy of the represantation is v oo
[V

annexed as Annexure-E,

That the applicant states that inspite of the
representation he received no communication from the
respondents and nothing has been done to consider
his case' for promotion, Finding no ¥IXK¥4X alterna-
-tive he served a pleader's notice to the G.E.
Missamari on 14.6,02, By the said notice the& G.E,
Missamari was apprised"ef the facts of the case of
the applicant and his due selection in the trade
test entitling him for promotiom to the post of mate
and was asked to initiate process for the appli;-
-cant’s promotion, In the event of his failure to take
necessary action, the gpplicant would gpproach the

sppropriate court of law for redressal of his

grievance.

A copy of the Lawyer's notice dtd,14.6,02

is amnexed hereto as Annexure-F,

That the applicant States that it would not be out
of place to mention and show that he has always been
a victim of severe discrimination at the hands of
the reSpéndents. Though the applicant was posted at
G.E.Missamari &a being transferred from ESD Pamagarh
in 1976, but he ¥ was denied:with the Special Duty
allowance which he was éntitled to fsxm from the
date the allowance 'was granted to all Central Govt,
enployees by thé Govt., of Indie Ministry of Finance,
He then had t0 approach this Hon'ble Tribunal for a
Contd..9
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5.

(a)

<

p - rogab®?

-9-

relief which was graated to him by this l.-Ion-"ble
Tribunal vide order dtd, 10.1.03 passed in O.A.
No, 241/02, |

That the applicant states.that he was entitled to
promotion on clearing the trade &hx test held in

Feb ,1981, but he was not given promotion by the
authorities for reasons best known to them, Even |

his long tenure of 30 years of service deserve a
promotion as it is the rule of law that in the service
career of a person he should be awarded with atleast
one promotion, The respondents have denied the applie
-cant his vdue entitlement without any just cause or
reasons, The applicant has no other alternative, but
to prefer this application which i/s fit enough for
this Hon'ble Tribunal to exercise its purisdiction

to pass éppmpriate direction to the respondents to

promote the applicaﬁt to the next higher posts

GROUNDS WITH LEGAL PROVISIONS $=

Being aggrieved by the action of the respondents
the applicant prefers this application on the follow-

-ing grounds :-

That the applicant was denied promotion inspite of
clearing the trade test held in B¢ this regard,

other simihary situated persoms were promoted, but

he was left out alone. The respondents act arbitrarily
and the applicamt was subject to hostile discrimina-

-tion,
Co Btdo o9 10



(B)

(c)

(D)

(l/\

«10e

Q.
]
D
™
That the applicant on passing the trade test &s
was keeping a legitimate expectation that the gl
respondents would promote him to the post of
mate, But his legitimate expectation has been
§rustrated due to the indifferent attitute of the
respondents who failed to exercise their duties

inaccordance with law and denied promotion toi

the applicant for no reason legally tenable,

That the mxxexex very intention of holding depart-
-mental trade test is to select the competent
personsto promote to the next higher post within

a reasonable time, The applicant being selected for
promotion was deprived of his legitimate right to
promotion in an arbitrary and whimsical manner and
he has not been promoted till date although he was
fit enough for promotion . The action of the respon-
-dents is legally untenable in as much as it violates
the principles enshrined under Art., 14 & 16 of the

Constitution of Indiae

That except the applicant other persons who & were
selected in the trade test had already been promoted
to the next higher posts, Even those who = passed
the trade test in sdbseqﬁent years have also been
promoted , But the applicant has been discrimina-

-ted in total violation of the procedure established

by law,

Contd...11
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(F)

(G)

(H)

6.

-11=

That it is well established that an employee should
be given at least one promotion in his service

%) ‘chﬂg%Qbﬂaeba

career, In the instant case the applicant in his

30 years of service has not beeh promoted although he
was elligible for promotion and péssed the required
trade test long time back, The respondents have not
acted fairly and deprived the applicant from his due

promotion without any just cause or reason,

That the applicant has been dealth with discriminately
in his entire service career;The respondents taking
advantage of his poor economic conditiops and ignorance
of law has dictated his terms of employnent according
to their sweet will and exploited him in the most
unfair manner;

That the applicant was entitled for promotion but he

'was denied, Even his case fo:@inancéialupgradation as

per the ACP Scheme 1999 was not considered; He completed
more than 24 years of regular service without any promo=
-tion and as such he is entitled to two financial upgra-
-dation, The respondents violated all morms and procedure

to deprive the applicant from his due entitlements,

That in any view of the matter the applicant is entitled
to promotion and deserve due consideration for suche
DETAILS OF REMEDY EXHAUSTED s$=

The applicant states that representations and pleader's
notice were serfred upon the respondents, but till date

nothing has been done,

Contd...12
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10,
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MaATTER NOT PENDING BEFORE ANY COURT/TRIBUNAL 3= @é
The applicant declare that no application has been Q)b
) R
filed before any other Court or Tribunal for adjudi- |

-Cation of this case. o)

RELIEF SOUGHT s -

The aspplicant, therefore, prays that this Hon'ble

Tribunal may be pleased to s~

1, Direct the respondents to promote the applicant
to the post of mate with, retrospective effect
or in the alternative provide two financial
upgradation as per ACP Scheme dtd, 9.8.99 with
retrospective effect. |

2, Any further or other order/orders as this Hon'ble
Tribunal may deem fit and proper,

INTERIM RELIEF PRAYED ROR :=

The spplicant does not pray for any interim relief

at this stage.

'DARTICULARS OF I.P.O.:=

1.P,0, Number 1= FG& 607819

Date of issue t= S 403

To whom payable 1= Dy, R%J/Jmn CAT
Payable at te  Guuakoh

DOCUMENTS s =

Detailed particulars of the documents are indicated
in the Index.

Verificationee1l3
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VERIFICATION

I, sri B,Jogga Rao, son of B.Jaggaya. aged
aout 48 fears, working in the office of Garrisom Emgineer
Missamari, P.O. Missamari, Dist, Sonitpur, Assam, do
hereby verify that the statements made in paragraphs
LT, v, v, v, %, xiii, x‘iv] are true to my knowledge
and belief and that made in paragraphsly [_i? S 1, Vi, VD

I , X, ’)(ff:] are vtrue to my\information derived

from records.

I sign this = verification on this the ™

Maxeh, !
“ii=—==, 2003 at Guwszhati,

SIS )

day of -

12 '-Toﬁqyﬁ@@o
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Anpnexure=A

No. 499/EIC(1). ENGINEERS STORES DEPOT
PANAGAR : TO AR
BURDWAN

To, 14 Jan 1976

MES NIA.

Sri B.J.RBao, Gardener

Throughe

POSTINGS / TRANSFERS : SUBORDINATES

1. You are hereby transferred on permanent

duty to MISSAMARI interest of State,

Authority s Chief Emgineer Eastern Commaad
Calcutta letter No,C-131500/3/88/
Engrs/ BIG(2) at, 03 Jan,76

2, You will be relieved of your duties in
this office on 31 Jan 75(A/N) and will report for duty
to your meWw duty station after availing usual joining

time to take.

3. Advance of TA/Pay may be had on application,

4, You will submit the following before

leaving the station :=

a. Security/Installaticn Pass#.
b, Clearance certificat@ from
1) Canteen (ii) Co-operative stores
1ii) Librarian (iv) I/c Sub-Divn regarding
handing/taking over of quarter with
furniture and fittings (if in occupation

of Govt, Qro)

COﬂtd. *® 2
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-2-
c) Departure report;
S. It may please be noted that your pay for the

month of Feb,76 will be claimed by your new office only

after you have reported arrived for duty there,

84/~ Illegible,

Copy to s= CE EC Calcutta Officer
GE MISSAMARI, 1. Sri S.Jogga Rao has been paid
upto Jan.76 details of pay and
allowances of the individual

are given before

a. Pay 199/"
b, DA 89/~ Addl., DA 66,
¢. CEA

a.

DEDUCTIONS j

GP Fund A/c No.

PLI A/c No.

Recovery of rend etc,

Income Tax.

Group

Security Social

2, He has availed CL for day for the year
1976, He has availed no restriated holiday

during this year,
3, His date of birth is.

4. He has been pald address as under pay

& Ta,
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Annexure- 3

PART II ORDER SRL NO. 27 DATED 06 JUL.81 PAGE No, 4 of 8

1. 2 3 4 5 6

Part III Contd,

TRADE TEST
11, 265292 sShri Abdul Jabbar Chow Appeared T/T for
| MPA held on Feb,81
and declared failed,
12, 265148 Shri TN DAHAL Chow Appeared T/T for

MPA held on Feb,81
and declared passed,

13, 232325 Shri Ganga Thakur Chow Appeared T/T Ma for
Mate held on Feb,81

and declared passed.

Ny L8

14, 265298 Shri BJ Rao Gardener i

Authy for item £ Nos, 11 to 14 above- SWE Tezpur letter

No.1193/1369/EIC(2) dated 08 Jul. 81.
(Part-III ends with Srl, No,14)

Sd/~ Illegible

(HP PAUL)
BSO
for GE MIsSSAMARI

Distribution ¢~ Normal

PART-IV (a)
TRADE TEST

15, 232739 Shri Sitab Rai Elect Appeared in the Trad.
Test of EB held on
Feb,81 and declared
passed,

Contd..2

O™
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(Authy: - CWE Tezpur letter No,1193/1373/EIC(2) dated

17 Jul.81)
16, NYA Shri W/MAN Appeared trade Test
Pt for Electrician held on
Feb, 81 and declared
passed.

(Authys - CWE Tezpur letter No, 1193/1369/EIC(2) dated
Jul.81) ’

(Part II (a) ends with Srl. No.16),

Sd/~ Illegible
(HP Paul)
BSO

for GE Missamari

. Distribution :- Normal,
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TS ubject THE ASSUREL CARCER PROGRESSION SCHEME FOR  *
Far s ,:‘;‘ endhbl et e ‘

W3k o et te THE CENTRAL GOVERNMENT CIVILIAN EMPLOYEES,

o Yo

TN PP

The Fifh, Central Pay Conunlssion in its Report lms made certain reconunendations
selating fo the Assuced Carerr PioproSsion (ACP) Sclieme for the Central Government civilian
cniployces it all Ministries/Departments. The ACE Scheme needs Lo be viewed as a ‘ safety Ner
to deal with the problem of genuire stagnation and hardship faced by the employcees due to Inck
ol adequaic promolional avenues. Accordingly, after careful consideration it has been decided

s e - A . Ve .
~ by the Government*to intrbduce the ACP Scheme: recommended by the Fifth Central Pay
Commission with certain modificitions us indicated Dereunder:- -

L

2. GROUL ‘A’ CENIRAL SERVICES .

2.1 111%755(.(3[ i(l):[":Gi«:)up ‘A" Cenlral services ( Technical/Non-Techuical), no financial
upgradation under the Scheme ig being proposed for the reason that promotion in their case must
be earned, Hence, it has been decided that thers shall be no henefits under the ACP Scheme for
Group Al Central scrvices (Fechnical/Non-Technical). Cadre. Coatrolling Authosities in their
case would, however, contins 1o improve the promotion prospects in organisations/cadres on
functional greunds by way of orgaaisational study, cadre 1eview, ote. as per prescribed notms.

)
Ve ol ey

Ao GROUE WL C AND 1 SERVICES/POSES AND ISOLATED
PSR INGROUR AL B G ANILY CATEGORIIS - .
SR 117 LRt PRSP C o

3.1

- While in respect of thuse categotics also promotion shall continue to be duly carned, it is
proposed 1o adopt the ACP Schemie in g modificd form to mitigate hardship in cases of acute
slagnatied cither i a cadre or in an isolated post;  Keeping in view all relevant factors, it has,
1l1crcfore,;bg(:11, d(:c‘ig‘lcd': o grant (i financial upgradations [as recominended Ly the Fifth
Central Pay Commission and also in accordance with the Agreed Scttlement dated Seplember 11,
1997 (in relation to Group ‘¢’ and D’ employces) enlered into with the Staff Side of the
Mational Counell (JOM)] wndur the ACE Sehene o Group "B, Connd D employees on
completion of 12 years and 24 yerrs (subject to condition no.4 inAnnexure-1) of tegular service
respectively.  Isolated posts in Group ‘A, 93, ‘G oand ‘D’ categorics which have no
promotional avenues shall also qualify for similar beuefits on the paltern indicated above.
Certain catepories of employees such s casunl cmployees (including those witihy temporary
status), ad-how and contract criployees shall not qualify for benefits under the aloresaid Scheme.

Grant of financial upgradations under the ACP Scheme shall, however, be subject 1o the
conditions rmentioned in Anuexure-l,

,:‘»-1) . ’/‘ I; j.n /l‘/‘) ,;) ves ..2/.
ll/ /' ('/ .\l L B
lo
MBI
[&f‘g/‘} ( ]

-
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32 'Regular Service’ for tho purpose of the ACP Scheme shioll be inter

i [ . . "

preted to mean tile . .
eligibllity servico connted for tegulur proniotion in terms of relevant RecruitmenyService Ruics, ‘
: ' : N ' ' "
[ 4 £ ' ] ' o [ : :
i . ¢ 1" . L . t " _. .‘( ' ‘,‘ Bre
4, In(rodqghon of the ACP. Sc:!:tcuiu‘: should,'howev_cr,,m no case affect the normal'(r_cgu]ar)' .

. promotioni avenues available on.jllhlg'_!n_\si's,of vncanclgg.i—*l\upmpw‘nocdo'd' to,im’pw}'o promotion*' R
.'.:?{prospcclg, },rﬁl)q__rg:;nisnli(nus/cn(}u;g"(»immn stlonal grougd . 4

' ; ] ) ',‘lgjg’:}':ia)i.'gf,_orgrmisullofml sludy,’ cadre | oy
- Toylaws, ol¢ a3 poi prescribed nomyg uhould not o glven up.on W ground that the ACP Schiewe b :
+ “has been introduced.: W e I LR TN TE

R ST AR LR KB Y ...g\-hpp‘vvl» RCERZE

N ' rf
oy J" gy ¥ 'l pars 2
. o
":d . A sart \ N
{ . . Y. t . Qe
O S A O AL TS e W L

5/ 'Vacafxcy baged regular protiotions, as distinct from ﬁnanci.al‘upgmdali‘dp under:the ACP

Scheme, shall coutinue lo be granted after due screenidg bj;a‘_regqlar-_l)epaptuipn&ai_fgx.oxnoljpn
Commiltee as per relevant rules/guidelines, e : ' e Nt '
i : R Toa )
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CEE T
2
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AL T
| SCREENING COMMITIEE, AT
. 7‘""", e oL “’3;5{?‘. RN N 'Q'."?",'z':ﬁ"if;"f“. sl 35;;;;’:"*3!‘2*“.3
S 6 WAL departmental Scrcening Comusitteo shall b

. the cases for grant of bepcfi ﬂhmd_(ar the ACF S¢

1

ALY P
H (H)

T
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t
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- Y RNV :
¢ constituted for, the purpose of processing
heme, g0 ) o d

4

ML gvidt

.
o vard L. .
Al Y LRI LAV XA it
LI v A R " . . .
[ C \ . oot . .
A B

62 . The composition of the Screening Committes shall be the same as. that of the DPC.

prescribed under the relevant Recruj .
“EOT to which financial upgradation'is to be granted. However, in cases where DPC as per
the prescribed rules is headed by the ChuirmuyMember of the UPSC, the Screening Commitiee -
-under the ACP Scheme shal), instéud, be headed by the Secretary or an officer of equivalent rank *
- of the’concerned Ministry/Depaitment. In respect of isolated posts, the composition of the.’

Screening Committee (with modification ag noled above, if réquired) shall be the same a3 that of
 the DPC for promotion to analogous grade in that Ministry/Department.’ . e
N N T oo L N PLEIE PR

Y.

|
. ’

T,

'y

wo 4
! R YR

T ot

Cp . O ’ . : !
L6370 Inorder to prevent operatlo

n of the ACP 3cheme from resulting into undue strain of the
adininistrulive machinery, (he 8

creening Committee shall follow & time-schedule and meet twice
., Inafinancial year - prefirably {n the first weels of January and July for advaygce processing of
e cases.  Accordingly, cases tonturing furing the first-lalf {April-September) of a perticular
financial year for grant of benefits under the ACP Scheme shall be taken up for consideration by
the Screening Committes meeting in the fitst week of January of the previous financial year. -
Similarly, the Screening Conunitlee meeling in the first week of July of any financial year shall

process the cases that would be maluting durting the second-baif (October-March) of the. same
:financial -year. For example, the Screenlug Conunittee meeting in the first week of January,
21999 woiild process the case

s that weuld atlain maturity during the period April 1, 1999 1o
: Sepleimber 30, 1999 aud the Screening Comuittee mecling in the first week of July, 19599 would
.. ~process the cases thal would malure during the period October 1, 1999 1o March 3}, 2000. l
- 64 To make the Scheme operatioual, the Cadre Controlling Authofities sliall constitute the
~ Jirst Screening Committee of the current financial year within a month froof.the date of issuc
- of these instructions (o consider 1

hio cases that have already matured or would be tnaturing uplo-
March 31, 2000 for grant

of benefits under the ACP Scheme. The next Sceeening Committee
7 shalt be constituted as per the time-schiedute suggested above. t.

o .-3/"
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1. All M inismcs/mpmtmm> of the Government of India . | )
2. . President’s Seeretarinl/Viee President’ 5 Sccretarial/Prime Mlmslcr s Office/ ] .
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| ANMEXURE.7
| o  CONBLIZONS FOR GRANT OF BENEFEYS - - ‘

d
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1. 2 The ACP Schemg envisages merely placement in the, higher pay
~ benefits (throdgh financial upgraddtion) only to the Government
basis and shall, therefore, neither . amount {o functional/reg
_creation of new posts for the putpoge; .. TR e SRR N
T g IS TR T S A A
; ch g ST EEP A el Sy b
L2 - The hiphest pay-senlo wpjo swhich the finpelal upgradation utidorthe;Scheme, shall e
- Beyond tiis lovel, there shall bo no' financi

T available will be 1!.’3.14-,‘30()-.’152,30(}.
~and higher posts shall be filled sirictly on vacancy, based promotionsy v v oo s

.sc};le7g{ant';of Tinancial

ular promotion ‘nor would require

.
KM

-

c e e, R P
b e e "-ﬁ i) 1:“ , 4 e e '
P E- oy N

gf,anlpd‘ frolx'n the date of

o The, financial benefils under the AC!S'._ﬁchcrxlc shall..be
cd ;-'u'qdc;, the ACP" Scheme or from the date of

.- completion of the cligibility pettod  prescrib
Hssue,of thesk instructiony whichever is

laler; . e A
N N AT T AR
!

i he Uinst financial y pgradation under the ACP Scheme,

. S A T I
Fooprnlmay gt e Cap r
A :

A

S peee e T
" ‘ shall be allowed after 12 years
[ hol repular service and the s\isodgu.l:_x_,npgragiition t}f;¢r1§%2\y'_éarS'of:regular service fromy (he date of
, # the first figancial Upgradation;subject fo fulfilliment ‘of prescribed conditions.** In other:words, if
Ciithe first-’”up'gr;fﬁdaﬁon gets postponed on .account. of the , employce not  found- fit or duc to-
i..departmental proceedings, elc:this would 'havc‘cop::seqm.ntia;l ’cfifcct’on the secord upgradalion

=~
®

- which would also pet delerred accordingly; '

v emE oa

o .51 Two financial upgradations under the ACP Scheme in the cntire Government service
' career of an employee shall be counted agalnst regular prqmot_xops;includip“g in-situ promotion
.+ and fast-track promotion availed through limited départmental compctitiv'e,gx'arjlinagion)'_availcd

- fromthe grade in which an empluyee was appointed as a direct recruit. This shall mean that-two

+ e linancial upgradations under the. ACP Scheme shallibe‘ayailable oy i, no regular proniotions
! during the prescribed ‘peiiods (12 and 24 years) have been availed by an employee. ', 1f an
- cmployee has already got oue refular promotion, he shall qualify for the second financial

upgradution only on completion of 24 years of repular service under the ACP Scheme. In case
~lwo prior promotions on tepular hasis have already been received by an employcee, no benefit
under the ACP Scheme shull uecs e to hin; S '

5.2 Residency periods (regular

service) for graut of benefits under tie ACPE Scheme shall be
- counted {rom the grade in w

hich an employee was appointed as a ditect recruit

6. Fullfillment of normal promotion moring (bench-matk, departinental examination,
seniority-Cum-fitness in the case of Group ‘D’

employees, ctc.) for grant of financial

: v upgradations, performance of such duties as.are entrusted o the cmployees logether wilh
‘S .- retention of old desipuations, financial upgradations as personal to the incumbent for tle stated
purposzs and restriction of the ACP Scheme for financial and certain other benefits . (House

’ Building Advance, allotment of Government accormmodation, advances, ct¢) only without

conferring any privilepes related {o higher status (c.g. invitation (o ceremonial functions,

deputation to higher pasts, ete) shall be cosured for grant of benefits under lh?'ACP Scheme;

RS o VRIMEAesaeni 7 0
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scrvant concerned on personal -

al upgradation
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for the purpose, However, in case of isolated posts, in

grades, finangial u

immediqtcly ‘Jiext');iglmcr' (standtotleommy
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Scheme shall he given
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keeping With Part-A of the Firgl Schedule annexeq lo'th Notification datcd'Septé;nngf“l‘}_o,;’.'i99.71‘:

“of the:Minis
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which hitvve no ave
shall be personal

level (Day-scaic) when v

the ACE. Scheme
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8. ‘;.:;’;:Ifh‘ex-;inancial upgr
employes. andd shall have
additional financial upgry
in the grade hag 8ot higher pay-scale und

9. On upgradation undey

conforming (o the exjg
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sence of defined hierarchical
ted in Annexure.I whichis in . -,
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eligible for the proposed 1w

' les §-5 and S-6, Finaucial upgradation - on a dynamic
having 1o ¢rento. POSI8 in.the relevin
recomumended by the 1, Central Pay' ¢

Othmission only for the -,

to the incunbent of the isolated post, the gam

on ‘dynamic’ bagis,

i

provisions of ‘FR 22(1) o(1) subject 1o

Depurtmient of Personnel and 1y
The finuncial benefit nllowed |

shali accrue at the
prade;

10.  Graut of higher pay-sc

{ime of regular promy

cmployee, while aceepling the said bed

aceeptanee for regular promaotion un occurrence of vacancy subg

ic ACPH Schicme,

aining Qfflce Mey

ture only, "¢ .75t
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adalion undey (he ACP, Schiemo shall be purely personal to the.
Ho Felovinee to L sendority position.
dation for the senior cmployce on the gr
er the ACp Schere;

toncales of  pay) has been -
incumbents of isolated posts:

ce financial upgradations under the Scheme -

¢ shall be filled at ils, original -

acaled. Poels wiich are pagt of a well-defined cadre shall.not qualify for

§."."The ACP beneﬁts.in_
iting hierarchicgl sil:.'qc IR
RS by

their. case sha!] -bo- gruated;
Hoeke o Lehane o
-}_‘c',v" Vs, Lo i_.".,‘:' ) " . 1‘ !':
’ ' o e
¢.

As such, there. ghall be no

ound that the junior employce.

Pay of an employee shall be fixed under the

& minimum financial benefit of Rs.100/- as per the

1orandum No.1/6/97-Pay.t duted July 5, 1999,
inder the' ACE Scheme ghalf be finu an

d no pay-lixation benefit

tion 1.e. posting aguinst a '.funicliomﬂ post in the highclr

ale under the ACP Schcmc.shall be

1

conditional to the fact that an

ity shall be deemed 1o hav ve_given [hs_unqualified

lo accept the - higher post on regular promotion subscquently,
debarment for regular promotion ag prescribed in the genera

However, as and when he aceepts

Second uppradation vidor (i ACE 8eh
service/period wwifer the ACYE Schesne i
period. for which he wis debasred for e
cxample,:if a person has got oric financial

and after 2 years th

year and subscquently he is

15 yeary (12+2+1)
upgradation under
of service alicady
prade i.e, alter 25

prade;

erefromm if he rofuseg regular promotion
Fromoled fo the highe
of regutar scrvice, he shall be

the ACP Schirme only
tendered by Liny afe

yonrs (120200 H0) o sepnlnr service beenuse the (e
year cunnol be talken ingo pecoun towards ()

regolar promotion thereafter, 1

¢me only

Cquently. In casc he refuses
he shall be subject 1o nonnal .
L instructions in "(hjs regacd,
¢ shall become eligible for (e

after ho completey the fequited eligibility -

! that higher prade subjett to the condition that the
gular promotion shall iot count for (he purpose. For
upgradation afler rendering 12 years of regular service

after rendering ten wore

and i§ consequently debarred for one
r oprade on repular basis after conpletion of
cligible for consideration for the second

yews i addition to two yeats

tthe fitst finnnein) upptndation (24 1) in that higher

ac required 12 years o

batment period of one
regular service in tha higher

e nsf -



A he matter of  dligai
Sehera whall by wibjoet 10 11

. Jegulaled under the provisions of e

.

IR P - PR Y S PR i Platadtualifunitinnal 4 -
- ovhighers i.%%?ﬁﬁ‘;‘l%[gff"?»"i of .[;ilgn(glgg&l_{ggg_gﬁis?, only, . and.f;'shau:mol'-';_ggpguptf@lqgkqé!lu‘alpliuncttonal-f S
promotion”offthe employecs concein

applicatile only in the ca:

sillpl_lwt:nsu re thit‘afl reservation
PR S AT N N h
t

st
13,0 Bristing time-bound promotion schemes,.
.v « '»i_-, N
5.may,. as'pery choice

Ministries/Department

:calegories, of employecs, However, Mhese: schicnies.”

. Scheme.”: The: Administralive

option. .in - the matter to choot

scheme or the ACP Sche
over {rom the existing time-bo
for promotion, redistrib
under the-former (ix
be adopted in itg lotality,

14,7 1 cose of an employee

- organigation shall.be counted
the purpose of giving finaacial

15, Bubiect to Condition N
]

24 years of regular service, wi

the seheine shall be granted dircetly Futthe
benefit of surplus repular servico (not tak
scheme) shall be given at the subsequent
ACP Scheme a3 a one time me

rendered more than 12 years

- upgradation shall be granted ir

shall also be counted tosvards
- upgradation also as and vhen

completiof of 12 more yeury
~granled under the Scheme.

FER

1275, The ;proposed” ACE Scheriy

plic . se of mguiug,pfumotipl'i, )
i bemetaibich, shall extood Ais benafits niforily, o, 4l eligible, SC/ST, emplogers-aloy .
- Soweveeyatitie lime of rcgulm:/fung:glo;)‘:}l (actual) pri

me, for virjous categorics of employees.
ution of posts, upgradation involving

isting} scheme would cease

- do
including unitateral transfer on reques

’ \f;. ) B ol

] i v

plinny/pepulty proceedings, grant af: benefits undor,'the ACT
9 govirnlng nornd promutlon, Hind enson’ i), therstore, L
evant. CCS(CCA) Rules, 1965 and instructiony

T )W g
PEH ;‘r):‘f' “ - et *;sf;:tvf,. A §

. T S
‘9

4 {;}u.‘.-rh'

'R
R YA

]

DTS TN Y

orsiregarding, mscrynlion'ivi‘;{xdnm(iun DI
Teservalion orders/roster shall not apply to the

% Lt

setned, Sincs ord

[

) proxi;oligq,',{gq‘(‘,ddrc',Con;rp}ll.ng-ge{tl{gl_loriti"cs e
orders are applicd strictly; B A BN

i""_!; t?‘r,'ﬁ" b S ! »{,'-, ' ‘:P‘{ ‘
including in-situ promotion scheme, in’yario‘?s“
: coutinuc, 10, be, operational for (e contcerned
! , shaligot’ run concurrently, with: the; ACP
Mivistry/Department * =z, Dot the' cmployees .-, shall, have ; the
ic. between the two schemes, i.c. exisling tine-bound, promotion
However, in case of switch-
Scheme, all stipulatious (viz.
higher functional duties, etc) made

(0 be operative. The ACP Scheme shall have to

und promotibn scheme to the ACP

’

clared surplus in his/her organisation and in cuse of transfers
s, the regular service rendered by him/ber in the previous
Hong with Lis/her regular service in his/her new orgenisation for

upgradation under the Scheme: and )

lo. 4 above, in cases where the ceoployees have altcady ‘completed
th or without a promotion, ihe secorid financial upgradation under

r, in order to rationalise uncqual level of stagnation,
en into account for the first uppradution under the
stage (second) of - financial upgradation under the
aswre. In other words, in respect of cmployces who have alrcady
but less than 24 years of regular service, while the first financial
nnediately, the surplus regular service beyond the first 12 years

the next 12 years of regular service requiced for grant of the second
- linancial upgradation and, oo

nsequently, they shall be considered for the sccond financial
they coraplete 24 years ol regular. service without vailing for
of regulur service afler the fisst, financial upgradation already

A

(KX JHA)
Director(€stablishment)

) o eaz.’“.'f " :.4.'.'.‘,;.,...: . ~WLL-.. - (}.\ .

thereunder; .
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i niemplates'! merely! placemént. on personalibasis ' the, . -
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¥ MAIN FEATURES OF THE ASSURED CAREER PROGRESSION & HEME
s q[t,f O | R =

. .. The maln features of the Assured Career Progression Scheme are:- .
pEU o It is financial upgradation, not promotion, ' IR
i) 7 Tt haw no relation with vacancies, o : o Iy
r:".’,""’.' .' . . " “ o L " .-, : '. K Lo . s, ‘ “i
"71“ ,.“;‘_: et © T . . ‘

. (hi) . Normal (Reqular) promotion on the basig of Vacancies will continue’

to be granted ag p
i, .7*. . f_‘ti iy :
. gradeariae, L

{
b

er relevant rules, when. vacancle.s'bin;._highar'
o A A A e e

B
B
:

‘
AL Ly A S hows ¥
o ‘ L ' IR IR &
(Iv),. Cadre Review will not cease, SR ECEE A
R . R . ) ' -\ ) ' 4
e h e : .
e (W) B The benefit is on personal basis, .

) Two financial "'t'Jp:gr'nda'l'ions -under the ACP Scheme ~shall be
77 'available on completion of 12 vears and 24 years of 'b_egqlar‘
. ~ service respectively. - : ' L,

(Vi) If ‘the firat upgradation getsg pPostponed on account of the
employee not found fit due to Departmental proceedings etc, this
would have consequential effect on the second upgradations, ,

~(viii) If an employce has already got one regular promotion, he shall

~ qualify for. the first financial upgradation on completion of 24
years of reqular service under the ACP Scheme. Th case two prior
promotions on regular basis have already been received by an
employee, no financial benefit under the scheme shall acerue to
him. | o '
(ix)  Departmen

tal Screening Committees (same as OPCs) to process
cases, |
(x) Screening to be held twice a year - Jan and Jul in advance. First
sereening o be done within ene month of the issue of the order
for cazes maturing upto 31 March 2000

(xi)  Scheme to be operational w.o.f. 09 Aug 99.



~ aplit - ‘t”‘%

next higher scale s peer, standurd. pay scales Fecommanded. by
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(xm) On financial upgradahon the conccrncd emplayec will con’rmue 10

retain old dm.lgmilon and pvr‘form such dutnc us entrusted to

the employee. i, " ol T e 1
(xnv) The ACP Scheme will be regtricted to financial and cm*fam oihev
benefits like House Building Adwvance, A“onem‘ ‘of Gove:‘nmcn‘r.
Acc.ommoda’rlon, Adwvances ete, only. . “This will not: confer any
- privilege fda’rc‘zd"ro hlghct' status e.g. depufulion To htghet‘ po*i,z .
(et A AR

'l
: ;
g W ey '*"uw

i
v

‘ (‘u »; |

L g [ELLN !
' B B .|\:./ “x".A

i ;(xv) On upgmdaﬂon un( e \ACP oche.me pay of an employee. vhuli be.
' fixed under the pr’owsmm of FR 22(I)(a)(1) Jub\jed to a ridnimum
financial benefit of 22,100, The financial benefit allowed under

the ACP Scheme shall be final and no flxo’rlon benefit will acarue
at ﬂle time of ragu\ar promohon

' (xvi) o the matter of  Disciplinary Penalty proceedmgez grant of

benefits under the ACP m.huw wni be subJe: -t o rules governitig
nomno! pramotion. "

'(xvn) Qrders rwgqr‘qu rescevation in promotion are not applicable to
A ACP Sc hr'mf, o '

e (/vnl) Existing fn Sity [Promotion Scheme will not run concur z‘en'i'iy with
oy ' Ihr ACP Scheme.

(xix) In cases where LH\D]O)L&: have already c'vmpleded 24 years of

‘mquln‘ service with or witheut a promotion, second financic!
upgradation urnder the Scheme shall be granted dir Lct'ly._

. e, .
(xii)  Upgradation 1o be: given To the next hlgher grade in accordance B | 5

e e - w withe existing hieranchy. in ‘rhe chdre. In case of- tsolcxwd posts . l;;
T wihar Hw\*é‘ 18" “ieraraliy! U lp )F‘%idﬂlldn shsuld ba' iivih i Hw' o



.~ and Training Office Memorandum of even siumber g

"’0'22". Annexvec D - ,

N
F.No.35034/1/97-E:;l((D)(Vol.IV) ‘
) Government of India J ‘
. " Minislry of Personnel, Public Gricvances nnd Pensions:
. (Deparlinent of Personnel wid Training) - '
o -, New Delbl 110001
o _ . . February 10, 2000 .
Orerce Memoranouy = - A
Subjecti-ASSURED CARELR “PROGRESSTON ScHEME FOR THE CENTRAL - S
GOVERNMENT. CIVILIAN EMPLOYEES .~ CLARIFICATIONS REGARDING . ‘

/ The undersigned is direeted to invite referenc

» 1999 regarding the
Assured Carcer Prog:ession Scheme’ (ACPS) '

acheme, clurifications have been
cerlain issues in connection willl im
various - quaclers have beep

« Conscquent upon introduction of the
tought by various Ministrics/Departments about

picmculatio_n of the ACPS. ‘The doublts raised by
duly examined” a

Wd point-wise clarifications -have
accordingly. been indicated in the Annexure. - ' B

25 Vhe ACP scheme shontd
Department of Personnel ang ‘Training "Offi

Aupust 9, 1999 jaad with (he wloresuid cluy
ACE Sehete hay alre

Coare not found to be in accordance witls the sche

3.

instructions for peneral guidance

4.

strictly be implemented g keeping with the.
¢ Mcmorandum of gven sumbor dated o
ificutiony (Avnexwis).  Cases where the
arly Doen Implamented shalt bo reviewediraetified if the sane
mefclarifications. L

y give wide circulation to these clarificatory -
and appropriste action in (he malter, ‘

All Ministies/Departments ta

Hindi version woulg follow.,

, Ao~
/ . .
- (KK JHA)
: . Director(Establishment) /)
To : : : . o ‘
1. All Ministries/Departments of the Government of India
2. President’s Secretarial/Vice President’s  Secretariat/Prime Mianister’s Office/
Supreme Cowrt/Rajya Sabhy Secretarial/Lok Subha Secretarial/Cabinet
Scurctilriul/Ul‘S(,'/CVC/C.‘&AU/Ccmrul Administrative Tribunal(Principal
Beush), New Defhi
3 Al attached/subordinate offices of the Ministry of Personnel, Public
Gricvances and Pensions _
4. Sceretary, National Commission for Minoritics
.5, Seeretury, National Commnission for Schieduled Castes/Scheduled Tribes
0. Secretary, Staff Side, National Council (JCM), 13-C, Ferozeshah Road,New
Dethi - : ‘
. All Staff Side Members of the National Council (JCM)
8.

Cstablishiment ‘D) Section - 1000 copics



. Grievanges an'd';F:ensions;,’Depar.t,rn@nt‘ of Personnel gy Tralrlng's .O.M,
S NQ‘35034/1/07-EON(D)(\!G|Z‘§V’) dt.10.2.2000 elarify

“application of AGP Sefiemo 1s sont heraw|

- D(Appts); D (Fy.ap, D(R&D),D(GS-HI):D(QS); D (Q&c
D(N-) D (Air-lity " pEp (AG)

'Ofﬁcors(Dcfcnce Services) Kirkee, Kanpur: Ba

" OFCell, Chicf Ca teen Officer/QMG Br., oc D.efence S

+EINC's BrCSCC; Edn.C By, £13: (ur Cell; Addl.DGOF

"i&g'_. o . !gq :

na ! Sy e
ST ORI e " MOSTIMMEDIATE
. MINISTRY OF DEFENGE, | | |
U . B@ivh
Subject: Assuray Careor rﬁrégrosslon'Schémé for the Cant al G

oviornment

_ Clvillan.Emp.loyo,e‘sf Clarifications regarding

P

i

: i1a Bm qcpnunuahph .of Ministry of - Defence ' 1.0.note No.11(6)/98/D(Civ 1)

99 'on' the. aboye subject, a copy. -of Ministry ¢{ Personnel,. Public

ying varlsus , polnts .o the
th for Information an 4 guidanco,

=3
) (C,\.Subramanian)
. Jeputy Secretary
© L 15,2.2000

G/Org 4(Civy(d) DCNCC/Perse DGDE/Admn,

+ Air HQrs/PC.5 DOAFMS/DG-28  Peaqa -
NHQ/CP Dig. O.FB, Calcutta DCQ/AdmMIn-78
R&DIDOP P '

Olo CAQ,

/D0, DPR_ T e -
MOD 1.0.No. T1(8)gaIDG 1822000, -
’ {

Copy to:

), B(.JCM); D (AG):
D (Works) D (O-1p)

The CGDA Ay CBAs Ansr. Dy.DADS, The DGADS:

, Ngalore
And Allahabad. - The Director of Accounts (Postal) APS Section Nagpur-
440001, v

. The Asstt, Augit

IFA(AG) DFA(Navy) DFA(AF) DFA(Budget-1i)

- AFA (DP-l) CCA Factory, Calcutia

ecurity Tnaops Room |
No.4 H Block: “Kir HQrs/JDPC AG/PS_3A: AG/PS—BB; AG/Bu dget; A

F Kanpurr;
DGQA/AdmimM; RS-24; Coast Guard HQrs/Natj

AD/DGQ/-\(Coord); General Secrelaxy/A!DEF,?O Market Road, Kir ee, Punf;

411003. Geaneral Secretary, INDWE, 2519, KarachiKhana, Kanpt ir-208001.
Chairman, GAT, Faridkot Houst, Copernicus Marg New Delh. - '

i



L 4he

constituting two rungs, ina lncmrchy have
how been placed in (he same pay- scale as
a resull of rationalisaton of pay-seales.
This has reanlied  into Clinnpe in “the.
“hierarghy in as much s two posts which
constituted feeder amd promohon grades in

o1 the. prc—mcr;,cd scenario’ haye, become one

gmdc

, “The pouuon lray be _clarified
| further

by way ©of Clthe lollownw
| illustration: prior o he' nnpiumunlalmn of’

Filth  Cental Pay . Commission
rcc.omnnnd.nuon (wo- calegories of pusts,

| werd' in- the ply—acalub of Rs.1200-1800

and Rs.1320-2040 n.spu,hvcly, the latter
being prometion post for the former, “Buth
the posts have nowr been placed in the pay-
'scale of Rs.4000-6000. How the benefits

of e ACP Scheme 's 1o be allowcd in
'suc,h cuges’

“Sinee thuFﬁmhls of. upgmd.mon under ACP
Scheme (ACPS)-are 1o be: allowed in the
existing lncrarchy, the mobuxly under ACPS
shall be in the hicrarchy existing afler i merger
of pny-.,wlt.s Dy iguunnb the proviotion, An
employee wlho got promoled lrom lower pay-
scale; to, higher pay-scale as,lu rcsult of

"promotmn before; merpef: of: pay«scalcs shu),) ‘ f.f

be't entitled  for * upgradation’ .under /ACPS
ighoring the said promohon as' otheewise. he

would  be. placcd int-al dxsadvanlagcous

position vis-a-vis the fresh ' cnltam in the
merged grade.. v

_..u.‘ AR

o

1

‘Some employces™ have been  sllowed

sclection grade/in-sity promofions thouph
these prades are not a patt of the defined
hierarchy. Whether this is (0 be considered
as promolion for the pupose of ACES?
Also, what will be (he r,iiu dion If selection
grade has been. allowed.in hcu of hxghcr

pay- -scaje? - _ /

Moluhly under ACPb is 0 be nllowcd in the |

‘existing hicrarchy’,'As such, if any ‘»ciLCltOll
pradefin-sity pxomouon hag been allowed to
cmployces  which .i§ not a part of’ the

hicrarchy, - it shall not  be + counted ‘as

promolion for the. pu:pow of ACPS. For

illustration sal\c junior engincers of CPWD
appointed in the grade Rs.5000- 8000/ are’
allowed the scale of Rs.5500-9000/- on
wmpluwn of five ycars. ol regular service

Tand ‘the - scale: of . Rs.6,500-10,500/- on.

completion | of - fiftecn - years® of rcgu)ar
service. The scale of Rs.5500-9000/- is not a
part of the defined hicrarchy for them. ‘In
such cuses, the pay-scale which is not a part
of the hicrarchy may be treated to have been
withdrawn. However, fall in pay rcsulling
out of this shall be protected by pranting

personal pay in the aforesaid dircct entey |

gradc " to be adjusted
increments. © Morcover,
No.13 of ACPES,

agamst  fulure
as per’ Condition
such existing (previous)

-schemes would bee discontinued  with the

adoptionof ACLS. However, in the case of
conmon - category of posts, the cxisting
hicrarchy in relation 1o a cadie would mean
the restiuctured grades.recommended by: thie
Fifth Centeal P: ay Commission,

o
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1.8, b, Polnt mbt’ | ~_Clarification gl
” ‘15-},”,‘;;;,;&.-, An )r{:olz.llcd post of Jeep Qg'ﬂs_/u;r!in the pay- | T such isolatcd cases option should becither | ¢
G seale of i(s.BUSU«lS‘JQ;hii&:l»i:cn nllowed | o fullow the” “promotion - tahoime o |
, | ineiliy bromution I (e Btuda of Ry.4000- | formulaieq .,.yid‘cv,.DoP&T-‘} o.t\@;;ywq“:zgops/. -“_'«! 2
o P 'Qqqoﬂ‘qw&cru_ls.'ﬂs.I)Q["@[{lé‘:xil!iq:‘n;‘b( the 1 1/92-Est(D) "dalcd(a30.11.1993,fi§c§djwilh'
L - OM? dated 918.19»9,‘.rc‘i_[%i;:};tﬁuflx‘sg“;{s.gzooi., .Q.M';No‘.;ssozd/s/97~ﬁsn(u):Jdmc,dgl‘.s,woa v
F s 490005 What should bd*gﬁ&isg}}i'dp.ipllchd orl-lb'i«gra:nl'f;I:icp'éﬁls_--lo the -'inlémizps:ilgsfof G
P y ungié’r'/\CP$? Similurlly.;DC,‘i;igic,h Riderin | such isolated post on & dymuni"cf!{u":_si:“ns per
Sl the 17rc:11&:w.~;cd‘jmym‘c_zllc;}jﬁ;:l{s.‘)SO-MOO Condmtm' No.7 nf{\Cl}S." '*”75} toad N
U L and S car deiver gy the preerevised scate |+ o e e et :
"f" of R4.950-1500 have been allowed revised | o R KR ot I L ﬁ O '.
T pay-scaletiof Rs.3050-4590.! What should | - A Y “!‘ :
" | bethe hcucﬁl-undcrACPS?-;i"}'f"; R B Hskntsg "oept bl i
Wl 4. ""'ma' Case where a person is appointed {o 2 The benefits under.:ACPS" are - dimited (o | °
et Y, postion, transfer (absorpligq)_g.b'as,is_ﬁ;om higher. - pay;,-csqalg_.,»;anq,.}dol\ [nol’fr confer |1
4 #il3uii 1| another post, iw.hcthcr’.‘lz‘fy_k_:nr,s'.‘aml 24 designation, dutics and responsibilitics of the b
;,'f Syears of service Tor the putpose of ACPS. higher: post.”, Hc'r'npg:,,_tll}:c':‘,bmfiq_t:rilcripn" o | .,
|5 | will count from (he initial uppointment or allow :ithe’ higher . pay, seule..under. ACPS |
S I otherwise, : 3{“”‘ N ‘should be whether a person is working in the |,
s , ‘ S - | samc pay scale for (he prescribed period of | -
| Whelher g Government scevant, who s | 1224 years. - Conscquently, so long as a
“¢ dircet  recruit iy oue grade  and | person g in the same pay scale during the
- subsequently joing another pbst again og period in question, iy is immalcri:n.l whether
C T diret recruit, ds cligible for figst Linancial he.has been. holding_diﬂc_rcm{posls in the, .
upgradution-under ACPS yfier cumpletion | same pay scale. » As such, if 4 Government |
ol 12 yeurs of service counted from the | servan has been appointed (0 another postin } .
first appoiniment or from the . subscquent | the Same pay scale cither ag a'dircct.'_rccruil or | .
LN .‘s‘cc_ogl_c‘!“yppoinlmcntas,d.irgqﬂ_t,rgqru_il?, on_ab§orpuon'.(qa:;§§cr); basis or 3ist on -
| o e AT ¥ deputation, basis ,and later on"absorb'cd; on | '+ !
"6 An employee uppointed T initially o tansfer basis), , it should, nol* make ' any
Aefii e | depltation 1. Aopost - pels” absoibed diflerence for the purpose of ACPS so long
o subsequently, whether absorption may be |45 he is in the same. pay scale. In ofher
*{ terned as promotion or disecy rectuitment, | words, past promotion as well ay past regular
| What will be the cage if 4 cmployce on | service in the Samc pay scale, even if ji Wag
] deputation holds a post in the same pay- | on different posts for which appointmen| was
| scale as that of the post held by him in ihe | made by dillcrent methods® 1jt ¢ direct
o | present cadre? Also, “what will be (e recruitment, absorption - (transfer)/
1 siluation if he wis-holding a post in (he deputaton, or at different places should be
parent cadre carrying a luwer pay-scale? aken into dccount  for computing  (he
. A ‘ prescribed period of ‘service for the purposc
g ‘ of " ACPS, “Also, in case of_absorplion ‘
i (transler)/dcputation = in  qhe aforcgaid | -
e s v situations, " promotions cearned | int (e
2 ; previous/present organisations, together with
,' , the past regular scrvice shall also count for,
: the purpose of ACPS, However, if (e
appointment is made 1o higher pay-scale
‘ cither as on  direct recruitment or  on
absorpiion “(ransfer)  basis o first on
' deputation basis angd Yater on absorbed (on
transfer basis), such appointment shall be
‘ lcated as dircet recruitmen and; past
4 s strvice/promotion shall “not. counl ™ for |
' . benelits under ACPS.. L
' ‘ ' 7
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2o e Point of doubt

Netlies™ i buy, . cuses” of . translern

on
oMt

L statutory budics? Similarf

| nilurly, whelhor the
apdets ~are* dpplicable 1o

(he {employecs

autonomous/statutory’ bodies. 1 A° CONSCIous

does’, not + get; automatically: extended ¥ to:]"

decision in this regatd shall have 1o be taken | % ° :
working in industrics governed by'gcr‘lii‘ged Iy the governing ‘bddy/compclcm authority/. | -
o | standing - orders, Fuclories . Act¥ and” orgdnisalion concerncd, ;1 reldtion to others, . 8
v industrial Dispules Acl, ele?. B e specific cascs . shall . /be - examined .jn | -
8 TR RRRPB L SH consullation . with - thic -. Department ™+ of
S Personne] and Tralning, o0
T (e v g . ; o
8 TAppointment on i bisisof " Timiied TG televint Rccrulfx‘ncnlkﬁ'ﬁ]mﬁ?&mmf"
Pt dcpamncplg—l Cxamination by which an | filling up of vacancics of Stenographers |
A . |'eployee joincd a new seryjce' should be | Grade ‘D'lunior Stenographers by direct | 1
| treated ng promotiofn or n,_ol."Foﬁ’jéi’aiaw]wlc,‘" recusiment, induction of LDC 1o “the
| enns of Gronp-1y employeed: hppolnied oloresald  prade through.  Limited .
: as LDCs or  Grade-D " stendgraplicrs Depattmental Competitive Examination may
o | appointed from -amongst LDCs should be | be treated oy dircet” recruiynent. for the
< treated g direct reeruits or NoLiin “the purpose of benefit under ACPS. However,
Filn ‘Tespective higher gradcs. S in such cases, service rehdered jn a Jower
. ¥ piy-scale shall ot be counted - for: the
¢ ' s purposc of benefit under ACPS. ‘.Thp case of
: “Grade *D’ employces who become LDCs on
the huisis of departmentaf examinution stapd
. on dilferent footing, In their cuse, 1elevaint |
Recruitment Rules preserive a promotion
. quota to be filled up on. the basis - of
departinental examination. Therefore, such
: appointments shall be counted as -promotion
f | for the purpose of ACPS. i guch situations,
' past regular service shall also be counted for
further benefirs, il any, under the Scheme, ,
* ' ; . oS-
\

2 | administrative +'peound, i+ invc_:ly'ing‘;fn;,;rﬂxﬂf{ :
-changes: of ¥ station  withing: f the U sumg” |
N 'dcl'):.mi*r’n:ixl...lh'a‘scw.i(‘.ié, rendered.in the same: |+ | T
. 4P megrade at \wo stations may count for ACPS; hs*}"
: - B such transfers Mot witlin . "th'c‘_!_s_nmc
, vrganisation, 1~ ordeted ; --penerally s for
, ST mlmiixiz%l’mlivc/pcrsonzﬂ _‘éOnSidc;‘aliOiis,, and
- b { the service rendered -in « the: carlier sstation
s 2 counts as eligibility servico for promotion,t
_ R SR I A O ST T A
. Ty | Whether - the ' instruciions on*ACPSH are. ACPS s T applicadls only* 1o = Cenleal |
L applicabls (o th(z'curployccs:'svdr}";jiiﬁ i'the - .Gnverni:icm,civll‘ldn employees and, as such,’
' ‘in_s_l“rumenlalitiés like auton mous/tjudicial
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S-Nf’ o Poin‘t" of doub'r ]t ;_.7& Clamflcahon .'.-r’g‘ B
. ' A R uu.r-. ot
© 9, -A«murgud pre-Tovised puy-scuiu ol llu.a'm. of den
. ! - 8% erger ol the um, raicd pay-scals ul
"1 Rs, 775, 1150 ‘was aflowed Ho -Grtgx:p 13, : ; "/ [

‘.V(rwx (,d) (R, 2750- 4400/~) dubs
-operale, m the Cuurnlb; Suﬁghxrml

"~

! cmployccs» #$.4 resull of an’ u;_.,n.cnu,nl
RS 'wuh‘ lhu Staff \Side- in llhcf Ndlmmlu
. Coum.llU of JCM.

‘ cmp]uyt,cw drawing  Rg.1030/% (pre-

Those Group-l)

revised) ‘orl above as basic, p.xy’lmvc,

been allowed - $-3 (revised)e (Rs 2050~
A000/) and Ihose drawing ileg :s»"lxtvc"

‘been ailow«..d S-2 (revised) (Rs 2610-;

3540/-)." " The “replacement | sédies of
R8.2010-3540/-  and R, 2650-4000
should” be drented an une, p‘vmco"‘s-/l
"’not

1F“

-\"

“second upuqdahon in §-5

Gmup D" unployccs shuuld bc \Biven':
lc; R.s.305()-

A8.775-1150/- i wlready under” u)naxdcr'\uon ul (hc
Nution.xl ~Anomaly: Commiltee. o ]ms notf bu.n
u,n.cd ulhu 10 treat the promotion to S-Z and S-‘% us,
one or for merging the pay-scales,” As lhb mcrgu of
the piy-scules catlier was as o resubt of an agrecmint.
only with a view to provide certain- relief-to the
stagnating cmplnycu,vu canpol,* in *IlSle;fsbekth;
ground for ullowuu, additional benefits| Assuch un
cioployes inducied in 1$.1 and now. anu,d iniSa2
hall_be allowed: ) dution)i.céin: §-3,
sha dlowed: one more’ upgradatio

under ACPS. An unployc.c inducted in S- l‘and now
pluced . m;S’i shidl not " by nlluwod ony:, ~fuvther

: upgmdmon, ,.18, ,lu,q st“qlrcadm uvw.lcd }uf;‘ lwo

clmancmlu mdauuua.. e e et
"_ = up | :’?“) |\ X u.lgjﬂgkl

l~ 3;'45“ ""i}]” J’”fy ’fl'Lr'\“’f(l!

whson Y gl 2t
45907-, .“j! N e .~,.-,,(.'". .,...5,;,‘
.. : R S e G4 L
10, | For 1s,olalul posts; the scalc ol puy for | For isolated posls, the sc,alcs of pay for- ACPS shall
" “1'ACPS as rccommended by 1 the < Pay | be the same as tliose. applicable for smular!posl.x n
. $ i Commission muy be- xmplumcnu.d and | the sane Ministfy/ Depurtment/Cadre- except’ where!
1ot the standard/ common': pay-scah.s the Pay Comimission has récommended specific pay-.
2 | indicated  vide Annexure-ll o the | scales for mob;hly under ACPS.  Such’ specific cases
| Office; Mcmm.mdmn dalud A\t{,us\ 9, ymay be. ‘lelmlltd i hy.. respective ;. Mmlslru.s/
o 1999 . Departments in, consull.tmm with the Dupumm.nl of
BV IR Personnel and. Tmmmg In-the casc of temainiiig
;' “ isolated posis, ihe pay-scales contained in Annexure-
R . It of the Office Memorandum dalud Aug,u:.l 9 199‘)
' et 1 (ACPS) shall dpply (
1L Inie case n[ an unpluyw appt)mu,d Oﬂ o, ln lt.rm> of para 3.2 of the Office. Memorandum:
< ad- hoc basis and who is buhsuquuuly dated August 9, 1999 (ACPS), only- regular service
‘lbbuldl’lb&d, the™ ad-hoc  service™ is | which counts for the purpose of regular promotion in
counted towards increment. Whether | terms of relevant Receuitment/Scrvice Rules shall
the ad-hoe scrvice may be counted for | count for the purpose ot upgradation under ACPS.
the ACl‘S also? .
i2. When an enmployee in Group-Csealc is | Wiile

sivenr financial upgradation in Group-8
scale, whclhu it shall have the, appraval
of the authority competent to ‘appoint

persons in the dpgraded scale.

the *Schee provides for only - financial
upgradations to an individual and not the upgradation
of the post held by him, the classificativn of4he post
held by the officer «.!muld be with relerence (o the
scale of pay of the post held by Government servant”
on regular basis and not with reference to the higher
scaie of pay granted to the Govermnent servant on
upgradation under ACPS.  However,. upgradation
under ACPS may be allowed with the approval of the
authority compelent 10 make tm dppomtmcn{ in the

_upgraded scales/grades.

v a0/
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A3y, Whether cix;scwiccmc;t_f'\ghg have been re- | Yes, ..The, ACPS: 15, meant fof,'glxq:‘fgcnqal
Sl ;cmp‘lqycd‘ after Stvingrelaxation, iny 856 | Government civilian! cmp!oy(‘.cs.?-fiAS.such.
e Fand edue ’ ' ; [ ag o
L ey bt

alional: '(juqliﬁdﬂ(i‘br(ié ‘preseribed

' In. relevant ’Rcbrhilmcn!/Sf:qVicc Rules for -

patticular. post as dircet 'recruit are 1o be
allowed. ACP benefits® on;,Completion of
12/24 yenes of yervice afterie-employment
b civitian post? L, '

1,60’ the: basis of “their’ forvies s
1 'force s‘ﬁ»lu;%:e?ﬂ.\% s bR

ex-scfvicemen, * re-cmployed as..* civilian
craployee, shall be entilled for upgradation’
‘under the Schéine 'oxi;complé‘lion: of . 12/24.
yours of servict afier diect recruitment i the ;
civil' employment; Ao, nuch entegory of,
hersons would afready ;be; d‘rqw‘ig\gfi*pyﬁsion
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Aunder  ACPS g, ’to‘lffilgé"lr'

| diseet iecruitment o

|- An.employee gels Ifusvg‘;omquonjqﬂp; 20
yi'3r] years of- regular sefvice! @int i of
i delevant, ;. Recruitment/Service': P Rufes,
rqquircdf;cl:igibility'?.sci.yj@:':c%i;&:fit}‘-yc'ar"ssfor
| Ahe nexi: promotion, whether: uppradation

_ » ! ullowed | on
completion of 24 yomg of servlee fiom

Lisnt pomothon oy Gonpletion of Hoyeug
o reputar service afier figt promotion ay

| perthe Recruitment Rules,,

+ v,

| Government “employment, If-an . cmployce

1 #econd Linunclal wpgradation under ACPS o
foue  yeara ulter the |

"lizzcmiimcm‘/Su'yicu Rules prescribe higher
length of regular service in the grade. for next

. ., R oo T .
Service counted -from ¢ direct” eatry”in’ ‘the

Bets first regular promotion on CDmplclion'p'f '
20 years of service, o will be:entitled (o

completion of 4 years of KeEvice nlier auch
(st aepulnr promotion,  though * . the

promotion,

ypgmdqt;iqnsq,unqcr the* schémo."‘_guc,;to be, / .
| allowed. .on oon1plé::_tiqg',Joff'i12/2§§f§$ygars of:

15,

v e e —

~pant) “,

An cmployce who may have completed 29

| years of service shall be enlitled for two

upgradations dircctly,. along . with . other
‘omployce who may have complaied 24

| yeis of serviee,  This.would cieate an
| anomaly in as much as 5'yeurs of service
ol the former would: ‘et neutralised.
fThcr.c[‘orc, the

upgradation could be-
allowed notionally  fromi  the dale of
completion of 12724 years of regular.
service and actual financial befielit could

be given from ihe date of mecting of the
[ Sereening Commitice, ' 3 '

Since the Assured " Carcer, Progression
Scheme - can have tonly pibspective
application, it is na pemissible 1o° allow
notional benelit with'sretrospective effect,
This would not lead 1o anomalytin as much
85 an employce having longer years of
sotvice may get his' pay . fixed at a
hightr/sime slage visé-vis an employce
having lesser length of service.” ‘

16..

The relovant Recruitment/Service Waics

"1 prescribe deparimental - cxamination/skill

test . for  vacancy . based promotion.
However, this need not be insisted for
upgradation under ACPS,

[AsTper the. s'éhcmcﬂ((;r‘oxidii.idx’\ No.6), all
| promotion nomms have. (o be~ {ulfilled for
Upgradation under the Scheme, As such, no |

upgradation shall be 'a{lo'xé'ccl il an employee
falls 10 quatify * departmentalfskill st -
presciibed  for  the purpose . of regular

promotion. -

e B
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“mode of fixation of

upgradations dircey, Whotiiwitl e the
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pay ‘;ﬁ:}l‘ié siploygey

Swanioa b
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‘ 1
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_ Point of',doub‘lg L . ;Clanificdﬂpn ST
An employee wiig has compleled 24 years | Tha following Tilosiration. nlmif»-ch’u'll'y"' S
b nervice s e be "< allowed  two | doubie AN icumbent

o the puy-seale sof
R.4000-6000/- (8-7) hasput-in 24 years'of |
‘regular serviee without'a répular! promotion, -

The™ “incumbent i shall #-per: allowed two
upéfadmions,,i;c;»io-1'8~8.and'.S—Q.,

| “His pay |
C B shall Grst b lixed '.‘m"fS-8,and'Ulcn,in_ S-9.
PR Fay ﬁxaliqn_dirccﬂy‘ifromi $-7:10°S-9 shall
! } ' DI SAN e . P e I

1ot be allowed. 07,0 e S R .
o [ " ‘ ': ' e ! ' "'} ! ' \/ V. ¢

[
Y18, T special p
Pl stparale pay-
e fLreated as pr

o . | pay uﬁdcrACPS"!

L

i
-~ .

'
e : .
N ooy 1 '

SR e iy

ay has been allowed in Ticu of
scale, whelhier this should be
omotion for the! putpose of
ACPS and also whetlier the s
‘i1 10:be taken into-accou

pecial pay is
a’ TP T .
nt whglic,' lixing'thie
AR S (R L P

i

| subje o ta.the. I'ulﬁl'lﬂl'ncnl' of “the “following

| Finan - Oftice™ Memorandum " No.6(1):

L

[ Upecial pay aliowed shall not be counicd as |
rroinotion for lhc,purposp of ACPS. ~Adso, |
¢ special pay drawn‘in (he lower. post, in |

PO

i eu of a higher-pay-scale: shali be taken into |
&=co wt lor. fixation-lof pay. under’ ACPS

conds iops -as- faid:: down*vide -Ministry of

EJUG H65) duted 25.2.1965, re-produced ‘as
Gover waen’s - - decision = No.32 :- under
Appen dix-8  of FRISR(Part-1)  (Thirtcemth |
Ydlition )ze ’ T

()The ¢ occial pay in the lower post:should

have e manted in fie ol nephsuta higher

seale (ic . special pay granted 10 Steno-ypist,

Clcrkin-‘,:l\“fﬁ‘-‘p CIC) e el
PR Nt

* N
e ey
AT SRR VR

: Crb e e et o ,
(i) s pcé:izn’ltpay has been ?dgawlxi in.{he
lower post continuously. for 2 minimum
period of three years <on the” date of |
promotion, ¢ he pay ini the highor post.will be
lixed under the - normil reles, treating the
special pay act parl of dhe basie pay.. In other
cases, the pay in the limc-scalg of the higher
post. will be 1.ixed “under the normal rufcs;
wills reference (o the, basic pay drawn in the
lower post (éxéhy ing the special pay); where
(his fesults jp drop.-in cmoluments’ (he
dillerence betwee the pay <o fixed and the
Puy phus special pity drawn in the Joweer post
will be allowed jp the form of personal pay
to be absorbed In Fut ure increascs of pay,

(i) boh Kinds o1 cascs referred {6 in
cliause (i) above, it sh ould be certiicd that,
but Jor (he Promotic n, the  Goverament

! . ¢ N
.
by
T
"
vy MR EN .
. s
\;g' .
be
-
L
Lt
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.
4 N i
!
{
e e e
.

Special pay in the Jower { osl.
AT Y inth )

setvint would have co, atinued 1o draw (he
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1 19IC/86 dined2

|30 pumbor of ganes, tdeponding

Clarific

| decided to adopt the afores

- 25~

'

Based on (he calegorisation”of Librarics, Ministry

) W
Gl IR
A CL P SR . ,
Ve e YT
41 *Library and Information A.':;S:S_lgrll.’ v
" 8 Library and Information Assislant
Assistant Library and | nfomuation Officer-
. Library and Information Officer ' ©*~ *

- " Dircclor (Library and Infgrmajki'qn) i

-
‘ .
.
'
A2 I RIS .
ey g :

on $he- woik
ibracys, Whatshould be the channg
ahsest At

e,

o kN RN N
AP L oy !.v”'.iff, i * e )
i LA
. i 1

IR B o, L
RN .
MBI

I order 1o sccure-unilormily in th

“y [
Pk,
e

4
A

ation <.+ w0

Nl

“and condiliQns prescribed by them. i Posis in the libra
such, ulso be re-designated gs per the ‘said orders o

ol the beneliciary, :

¢ ‘-" ., N -:‘.
818, therd aro only flest
L for upward mobility under ACPS.
2: 1‘,$'A’ '!‘ ? - JI. N § he '.:.u Sty '4')\; "!;..;‘ EAARA )

e upward niobility of the librar »

aid pay-scales prescribed by the Minisiry of Finance subject to-the terms -
if held in’ diferent nomenclatures may, as .

[ the Ministry of Finance. However, grant of -

higher pay-scalt under ACPS will, as per Condition No.6, not result in change in the designation eic

| ’ of Finance. vide OflicchMéxh'om‘ndum No..
4th July, 1990‘!3:&9 prescribed the following pay-s

cales for posts ixi‘libtarics:r s
TR e g e
Foaes ‘ : N P

R [ NPT

vtl " e ‘ £

i, Pay-scales s L
..L:: ) :

AR I Y
G A

PETY 5090'800.0 % b’I‘;

1640-2900;  “*-* 5500.9000" * ¥
12000:3500" " 6500-10500 ;%"
130004500 *. 10000415200 £}
450057

I“' .

1

“f*‘c."*‘i"l
“ . 1 i
5 ,+:14300-18300 -,
IR SRS IR STE R
LRI ARITII SRS KF SRt

. oyt “‘.3'3\ ot
wo calcgorles,of posts in o

¢

N . 3 -h-

e i

. N e R M . .: Y
. ] ..t » . - . v oty
L oL T T e s

1 (T IS RN

‘

s

Yy,

’ o et d
of:the library staffin sutch -
.,‘:‘,(1.(-1‘ [ 1__.1‘”2;; EIA) :

y.siaff under the ACPS; it h‘as,bccn' 1

[

s
] ¢

o

5.No. Point of doubt

Clarification ..

2001 On upgradation under ACIS, pay of an
© 0 {employee L shail be fixed  under
A provisions of FRO22(1)a(l).  Whelher an
opion for fixation of pay in the higher
gride, based on the date of fncreme

at may
also be aljowcd? .

the |

benelit shufl accrue ot the ‘timp of regular
Promation.  In other words, upgradation

segular promotion in so far as pay-fixation is
concerned.  Therefore, the option of pay-

Yo, _‘1'hc {inthicial IngquilT'g\l!L)§vcd7uudc_r,
ACPS. shall be final and no pay- fixation

under ACPS shall be treated on par with.

{ixaton in the next higher grade based on the.

date of increment may be allowed. '

2L "1 Interms of - DoP&T Olfice Memorandum
L I No. 6(2/23777-Welface  dated 11th
- { Pecember, 1979, all pusts in the cinteen
{ and tiffin room being run depattmentally
| by lhe Government of India were treated
| posts in conncction with: the affairs of the
Union. Subscquently,  wvide  Office
Memorandum No.12/3/92-Disector[C}
dated 16.9:92, canteen employees were
declared * as Centsal  Government
employecs witlh effect from 1.10.1991,
Wihether canteen employees will be teated
as, : )
from 1.10.79 (the date from which they
waie declared as holders of civil posts) or
| vl eleet from 1.10.1991 for the PUipose
ol -granting ol upgradations under. ACPS?

<)

Government employees with ffect |

The “miatier “‘has  been examined * in
consullation with Disector(Canteen) and it
has been decided that the benefits of ACPS
shall be exlended to the canteen employees
Ly feckoning from the date of theic initial

| appointment as direct recruit on regular basis
as the crucial date. for granting the 1st/2nd

upgiadalions. Necdless to say, upgradalions
shall be allowcd only in those cases where
promotions have not heen made even afier
pulling in "12/24 years of regular service
caunted in the manner indicated above.
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. b g Point ofydoubt, o st e larifications,’}" s . % L
A Annexures ol’.,ACi"S,?s‘lipu!‘u!cx‘ that"if i regard; o ‘tl‘cl'crmcnl,,o!"‘ gt of ,ACH|
: M first upgr:u_l;.x!i«_;ggl*ggié‘g’p_gxlmnml",on'f' benefisy oo neeount s of: idisciplinary |-
f oo oy faeeount,of the j.ci:_:nl{i)y'gg‘;“qpl}l}mnd lit-or- proceedings ‘or refusal” of promution,’ i N
70 -'.dué.lu’;kml_gy,ugmm"p’[gzggfgggli,u - Gle this® | ment ancdfit the ACPS in the matter hag 1o° ] .
L Lwould hyve consequéntial -elfect on the followe the saine patern s that oblains inthe ]
-] second upgradation which would alsa gt case..of, repul proinotion, The basic idea’| .
b deferred accordingly, ., tn Other words, " the bclnind,,r}juking‘|hi§,"rprqvi:§iup is;that there |
5 L espluyee, who ‘llugs;-‘u;qpfdcpicq the lirsy, | shajl i)c:\;x;'xtijl»rnxl‘i:ly nl}hlr_c‘ugg\lg:ul;bt)}h inithg’ '
o ingncial upgrudgx}iﬁbn‘;“"‘:’g;‘~_"(nnqnu*ing?‘ cagw}é;0'(,-:{/\(.;1'35"v,',,qng,'{"_'rcg\_uu_t.?, promotions,
s ‘withholding, of 1hig jvcung(il) Wauld ug:uinl be’ Morepver; b (‘;ovcmmcnl",i.hnh‘f,.,fglrcwy?
Pl penalised cven z\l'l‘cyiliilxing'gpxt;[)luluu{:%i Jmodifieds: moderated ! the Fifth "Central " Juy
att i “ | years of regatar serviced: This Certainly’ig a | Commission recommendation “}ﬁﬁﬂ Case of
U R ease of double jeopardy-and should not be | refosnt’ o eeept o regular: « profotion
' inflicied, Wi -Subscquently, - the - - employée :.Concerned | |
K - o T N e . | should be feverted I‘rptu"tllé{:;h{igi)g‘:g=gr:gq¢;~
e T M Annexuredl of T ACPS unngeessarily | granted under .’\CPS,"Jl‘lw;S;':h'qzri‘b:,nduptcd ’
e pravides Tor deferment of seeond Fmngial by the Governmen, us.such, guards’agains
R upgradation by the petiod: for which an | this adverse. el feet and -thereby” hag- already ‘
o employee s debarred _from _Yepulae brought about an improvement upon the Pay
. promation in the higher grade: 1 other Comm_i:&:i(m.roqmnmtndnlim\ in this regard, -
o words, it conneets thessecond uppradation , v S ; :
' undcf/\(‘.’l’s wilh s¢gular promotian lo the G s _‘,,‘v\;‘,,_;_ ,
R Ist ACPE grade, This ig quite unwarrantéd IS B S B
T T e he schemes of c ACP and Tregular o T
_ promotions e o run concutrently and Y '
L paralled fo cach other and should, iheretore, L : oy
V) o e b ot he conneeled in lh_c;mmu‘!ur it |I:‘IZ\’ !n:-.:ult 7 (- ';‘3[;!:“,;:: o - ;{ ‘
VR ‘s’;’;-"?"d".‘i :'(hfuu. ‘!‘I«h« cu|ull_l“,lu‘.l.t_»-il‘u:;lz, l-ln.'r}:'lmu,l_l'w‘ S NN bt
a-;;};{y N .'Wll'ldl‘ilWII. u.:;.: ‘ 7 : . -
b R T C o ; o
) 23] 1 The administrative: N inislry/l)upunmcnl, The ACPS™ has bccn’ ntroduced  aller.
=l o oot the Lmployees haye been. given aption consulting all concerned including the SialT
ST in the mater W chaose between two | Side in the Natiortal Council of JCM and
" schemes, e exisling | tne-huund with the approval of the Cabinct.” Hence,
, * | promotion scheme or the ACP Scheme., 1t | thetz is o necd o associate the Staff Side
1 i sugpestéd that the said option should be | while excreising the said preference by the
cxercised by the adutinistrative Ministry/ | udministrative “ Ministry/Department
o I Depurtment - after consulting  the  stal( -concerned. However, their view point-could
N N representatives in (he forum of respective | be tuken jnto account while exeicising such |
fat T “Departmental Councils; ‘ preference, " The,  Administration will,
L “' i o ' B ' ) however, not be bound by i, ’ p
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EENIRE __Point of ‘dautst "+ R IR Y Clarification -+ {- S
1245 (@)Appointment in LDC Bfﬂ.ﬂ?',{{‘?m Group, | (a) As.almad){ clarified in'rqlation"lq item at
.,j.j-.,;f,,-s'-:‘D";;;should not, be treated g§’ promotion | S.No.8, in‘ (he- cxisiing.""mmngcmcnl.,,'; o
i rivr| because LDC is not in {lhq‘_{dxrgc! line of | specificd quold ol.1DC vacancics are filled J| ;)
P A ]

promotion for Group ‘D" employecs, Two
services are allogelher different, No Group
D employee can e appointqd/ﬁfomo,ipd_
10 a Group *C’, post.like L‘DC'E&& who docs

prescribed in the Rccx-uitm'ci'\i‘fR_iilc‘s, “The'
Group 1y cmployces’ hiwve (o salisfy

Aand :only: then they a;g;r?{:li_;;iblc for’

appointment o Group “C* posts like LDC,

| Besides, Government have’ alfeady- agreed

-] 4n the case of P&T Départment not 16 treal
Tappointment/ promotion of Postman . as

Postal Clerk ere ag prometion” for the
‘Purpose of OTI. OTBP g given 1o such
cmployecs (Postman cic) afier compleling
period of residency as Postal Clerk, The

sne decision may be made applicable
ACP as well, '

A number of Group 1)’ employcees age
appointed a5 Despateh Riders/Stafs Cur
rivers, Gestener Operators, cle.  Since
lhc’so.posls.z_n'c' not in the dircet line of
promotion for Group ‘D* coployces and
are in'the normal course meant (o be filled
by direct recruitinent, such appointments
should not be treated as promotion for
ACPS. :

/

not possess the cducational *qiatifications

cetlain minimum stuindards 6t selection | -

[ (") "The  appointment  of ‘Group ‘D’

-above.

by Group-\D'- staff on 'lhé'bm:is'o_f Limited
Deparimental Competitve Examination, As’
such,. post ..of - LDC may ‘tbe “lreated ‘as
promotion pyst under ACPS for’ Group_ D"
staff; ok is '3.*‘.4.@-42\,}.*;‘ :

cmployces  as Despaich | Rider/Stafll Car
Driver is on ransfer basis in a. higher pay-
scale. “This point’ has alicady been clurified
in selation "o _itemis at S.Nos.4,:;5, and ' 6

J

¥

<

An employce miy be  given. sccond
uppradation under ACPS as soon g he
completes 12 years of regular service from
‘the date of his catlicr promolion or as soon
as he completes 24 years .of regular
service, whichever is catlier.

B

service for pan of “upmadations under

.Brade shall” have no “bearing “on" the

The periodicily of 12724 years of re gular
ACPS cannot be relaxed. Grant of the first
regular promoltion prior to completion of.12
years ol scgular service from the dircct entry

periodicily of the second upgradation under
ACPS, which shall be granted” only aficr
completion of 24 years of repular 6ervice nnd
only if the second regular promotion has not
been carned in beiween, a

.

3%,

[ e e et i .

LOCYUDC adujinisirative offices of

lapping dutics as well as over-lapping
scales of pay, Both are inter-changeablc.
In* fact, division i 1l tuties I " 1more
artilictal e real, Therefore, promotion
OFLDC O e post 6F UPES should not be
treated us promotion Jor the puipuse of

ACPS,

the Government of India are having over-.

Both the posis cormstituie (WO rungs in a
hietarchy and, as such, promotion of LDCs
as UDGs shall be treated as promotion for
the purpose of ACPS. Morcover, ACPS js
not desipned o lierfore with the existing
cadie stoucturg, :

R
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i L0INY Of doubt

P s P

CThe condition 8 ol

Dobd ()M, dntod " 9y Avggun, 14094
apernles very harslity apmingl  seniog
Lwployees, 1 will BivELrise, 0 serious

4 siluation I;thr_c Junios”

employee.in'y grade being dircel reeruii arg

1 given ACI - uppradation’s on ¢ tompleling

period of residency, claims of  senior
cinployees inthe same grade and in (hg
sume deparimont are ignored mercly on the .
ground (it (hey have “niready -~ been
Promoted twice caier, It would, i wueh,
b very unfuir (o ipnore the cluim of
seniors us that would lead 1o h'curt-buming
and demoralisation. . ' )

i o e

Sf e ceamms

16 Anierire-T of e

| had “also, quity spcciﬁchlly;'&“r'c’cén}mcndéd :
agaiost,; iL:s s Benefits - granted Hunder *the "} |

| Stagmating employces, 1 foreover, it docs not

| 8ranted . to; Government

| camnot. provide,” 7 m
; idcnlical‘.,rclicf_ by-.:othtrs i whotare " not
RIS

; -3¢-

| ) Clot"fi!'q!lor‘ ,“,‘ PR 'l
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T AT T o nol ag w Teufely” ot g

by the Fifth Central P:iy‘aCommissinn \}yhich'_

Scheme, are “personai - i natute, and in.
tecognition of long hardships “faced by

grant imy status related banefitsinbr docy'it
Chungo s, geniority pasition. Senior, will
continue fo. be senior evin’ il his' junior has
carned upgradations undi i ACPS. . Relict:
servants { facing
stagnation/hardships, as v sualised'by ACPS,

Hees . ( : LIV P |
similatly circumstanced, . - tod

‘\ .

.

R Yt

All relirement und otiver terminal benelits
would be gennted on the basis of netuad pay
draven i the uppeaded ACP seule and
condition N6 of Anncxure- 1 the effect

{ granted under ACPS,

Yes. ‘The relirementy ternti 1al benelits would
‘be on e basis of upgraded pay-senle, if any,

provide. ietlef In ewes of ueulo stagaation.'|
| The concept of “senior-junior” is qqitc'nllcal] 0
to.the idca behind the ACPS: recommended ||

grovad - for'claiming |-

LRI P
) et nr gy
: :N\ .'lh:l.l ix”wuulq nol confer any privileges L - h:,:',_m“;ﬁi t.
fcoprelated" w higher Status would oot be | s psin, it ,
7T invoked (o deny the retirement/icrminal daeoTear i e
e L henelity based i ‘the :]gz'tu_;,xl‘ pay drawh in | - et l'!' ‘ ‘ ",-.a‘»;:s"?‘i: :
e dsvznd ACP peades LAl the time of DR .
[ retiemeat; R I e
29. WiT&fﬁEFfii'éiﬂ'f)';zimi“:}ii'?ﬁfs'mfﬁ'iJE}:".ii?f}"s 1Uhis Deen clanfied vids Condition No.g |
| are 1o be allowed 10 the cimployees who | of ACPS that such upgradation shal po!
' aie o on - deputation i plher entile for deputation. to higher posts.
arganisations/on training/  on study | Therefore, as 2 corollary,. uppradation
leave? ~ | under ACPS shall be allowed, in respect
of employces who are on deputation,
only on notional basis, as otberwise such
{ tpgradation .in -.the cadre . may have
bearing on {he deputation pay of the
official. However, an cuployee will pot
the actual benefit on the busis of such
: ' ‘ notional pay-fixation under ACPS with
' ; prospective effect -only. on repatriation.
o Similarly, since an enployes denws lenve
o : silury while on feave, he will pet similar
- ticatment -as allowed - 1o a person o
deputation. However, upgradation under |
. ACPS may be allowed to un cmployce
- - oy who is on (raining as he is on duty for all
S ' '

2

practical purposés.’
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Point of doubt

]

i o Clarification -~

‘Whether the Benclit of past

(cxlcndcd to temporary “sla

2fter their regularisation?

service will be
lus cmployees -

No, The benelit of past service shall not be
extcided to femporary stalys cioployees after

Whal is an isolafeq)

]

their egularisation forthe purpose of ACPS. "

‘

post Tor
the ACE Schome,

e piitpose of

lsolatect post it & sfand:alone Posl, baving
hithar (eodor grade woe promotiongd gide,
A4 sueh, n post having no promotiona) giade
but tviv'g o faeder prade und vice-versn
shall not Ve tretted as jsolated post for the
purpose of ,ACPS, © © .

e e e

- S, L i - ‘ - "
Where (he cadres/hicrarchy s Tinited to
what should be the pay-

two grades only,

scale for prant of sceond upgradation under

' ! o
.‘\ ‘ A ISR RS T}
. * ’ G‘ '
s gy !
» ‘,', N
. ) . ‘.‘
g
+ 1 5.No.
1 30..
) ¢ - -
| 31
32,
w ACDPS?
) I
i .
!
; ]

N

Such 4 cad}cuf\“izrar';hy shall not fall in the
isolated . calcgory  as defined at S.No.31
above. Hence, the standard/common pay-
scales - mentionea’ in- Annexure-ll of (he
Otfice. Memorandaun dated 9.8.1999 shall |
not be applicable ir,v.such cises. Action jn.
such cuses may, the, sefore, be laken as pet
following clarification, s:- '

() 10 such cadreshicen iy exicts ja . the
Minisiry/ Depintment gos veerned, (s sceond
upgradation may be allow, sd in keosing with
the pay-scale of an analg gous e of a
citdie/post In the sane Mini, Yry/Depumtment,
However, 'if o such grade  exists in the
M-inisujy/l-)cpzu'imcni coneemed, conarison
may lic made with an anal. Woous  prade

uvailable in other Ministrics/Dep: n meats.

~

() In dhe casé of -atached/si b ordinate
offices, the second upgradation unc'cr” ACPS
may be given in‘keeping with (e j Wy /-scale
of un analogous prade of o cadre/pos 170 the
concerned office.  However, if nev . such
cadre/post exists in the concerned  Off"ce, |
computison tay be made with an analego s

prade available in other allached/subord; vat, =

offices  of e Ministy/Departn, ot
coneerned, L
——— —
., A o -
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Appexure= E

To,

C.W.E.Solmara
P.0. Solmara
Sonitpur,

Sub $=- Regarding discrimination in promotion.

Date- e e o os o o o Missax“ari.

Respected Sir,

"With due respect and humble submission I beg
to lay the following few lines for your kind perusal

and necessary action,

1. That Sir, in the year 1973 wa I was appointed as
Gardfiener and posted at ESD Panagarh. Thereaf ter
in 1976 I was transferred and posted at G.E.Missa=-
-mari; Sinqe the day of nmy appointment;.I have been
rendering my duties sincerely and honestly to the

satisfaction of all concerned,

2, That Sir, in the year 1981 I appeared in the trade
test and passed the fest. After passing the trade
test I am entitled to get promotion to the next
higher post of my promotional avenue. This post is
post of mate, Persons who xpmEa passed along with
me have already been promoted to the higher posts.
Even some persons who passed the trade tests in the
subsequent years have also been promoted, But my
case has not been considered till date. I have been

discriminated arbitrarilye

Contde.e?
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Therefore I most fervently request your honour

kindly to consider my case and to &ke necessary steps

for providing justice to me,

I shall emut remain grateful to you for that act of

your kindness.

Your's faithfully,

Date=-22,9,2001 265298 MES

B.,Jogga Rao

Missamari. Gardener
C/o G.E.Missamari
P.0O, Missamari
District~Sonitpur, (ASSaM)
(Copy to (forinformation and necessary action)
1, To,

2.

3.

The Garrison Engineer, Missamari
P.O, Missamari

District-Sonitpur,

Assam, Sd/-Illegible
22.9.2001

To,

The Chief Engineer,
Eastern Command
Fort Willian
Calcutta=-21,

To,

The Secretary, Ministry of Defence
New Delhi,
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Annex uve — F

Dated -~ 14th June, 2002

NOTICE

To,

The Garrison Engineer,
M,E.S.Missamari, ,
P.O. Missamari, )
District-Sonitpur, Assam,
Pin-784506,

Sir,

Under instruction from my client Sri B.Joga Rao,
an employee of M.E.S., who is working under B.S.O.
Missamari, P.O. Missamari in the District of Sonitpur,

Assam, I hereby address the following notice to you.

1. That my client was appointed as Gardemer and
posted at ESD Panagarh in the year 1973, Thereafter, in
the year 1976, he was transferred and posted at Missamari,
Since the day of his initial appointment my client has been

rendering his duties with sincerity and honesty,

2. That my client appeared in trade test inm the

year 1981 and passed the same, After passing the tfade~test
my client is entitled to get promotion to the next higher
post of his promotional avenue; This post 1s post of

Mate., All the persons who mpp® passed the trade test along
with my client had already been promoted to the higher posts,

Even those who passed the trade test in the subsequent

Contde..2
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years had also been promoted; But my client has been
discriminated in an arbitrary manner, He has been
deprived of his legitimate right of promotion to the

post of the male,

3. That under the aforementioned circumstances,

I am instructéd by my client to address to you that my
CIieht demands his due promotion; If the process for his
promotion is not initiated within a period of 30 days
from the date of receipt of this notice my client shall
approach the appropriate Court of law for redressal of

his grievance,

Yours faithfully,

(M.KI.‘. Saikid)
Advocate



: : - Vs, -

WY@REC AP L EmE e S

__\‘é:\‘gj _{;’J}'“.\.;‘.' " J.l.‘ 1{-'_-(‘! : ” -

- . Feax s’ i s *?Tw‘!aw ; ne L{ \ Qﬁ‘

N } N\
| SEMSEP 2N ‘; N
e ﬁ}‘n;‘f"f v * % \\
:-‘"::*f ORI S S - .‘ Qﬁ%
IN THE CENTRAT. ADMINISTRATIVE TRIBUNAL, T s

. A\ {
GUWAHATI BENCH : GUWAHATI é
In the matier of ;- L

ym

OA NO. 70 OF 2003

7

ShiiB JogaRao  ...... Applicants

Ao

Union of India & Ors. ... Respondants

WRITTEN STATEMENTS FOR AND ON BEHALF OF RESPONDENTS Nos 1, 2, 3,

 4,5&6

L, Shri B Srinivasa Rao, Garrison Engineer, Missamari do hereby solemnly affirm

. and say as follows :-

;1. That I am the Garrison Engineer, Missamari and as such fully acquainted with the
| facts and circumstances of the case. I have gone through a copy of the application and
;, have understood the contents thereof. Save and except whatever is specifically adinitted in

this writtcn statcment the other contentions and statements may be docmed to have been

| denied. I authorised to file the written statement of behalf of all the repondents.

'2 That with regard to the statements made in paragraph 4(i) of the application, the
‘respondents beg to state that these are correct. The applicant was initally apppinted as
fGardener in ESD Panagarh, but the division which he is posted under ESD Panagarh
3]3docsn"t known by this office.

¥ ) JERNUUUL
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3 That which regard to the statements made in paragraph 4(i1) of the application, the

respondent beg to state that that these are correct. The applicant was transferred to GE

Missamari during 1976.

"4, That with regard to the statement made in Paragraph 4(iii) of the application, the

- respondent beg to state that these are correct.

i 5. That with regard to the statement made in Paragraph 4(iv) of the application, the

respondent beg to state that are not correct. As per records, no applicant was promoted

who have passed Trade Test alongwith him. If this was happened the applicant should

highlight the names of the applicants who have been promoted and authentic documents to

* be attachced alongwith OA to prove the samc. Hence this scoms to be incorrect.  As regards

| verbal assurance the applicant should clarify by whom the varbal assurance was given to

him, when etc.

| 6. That with regard to the statement made in paragraph 4(v) of the application, the

respondents beg to state that these are correct that only on page 18 it is mentioned that

(grant of two financial upgradations (as recommended by the Fifth Central Pay

Commission and also in accordance with the Agreed Scttlement dated 11 Sep 1997 (To

rclation to Group “C” and “D” cmployccsc ntered into with the staff side of National
Council (JCM) under the ACP Scheme to Group “B”, “C” and “D” employees on

completion of 12 years and 24 years (subject to condition No 4 in Annexure-1 of the OA)
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of regular service respectively. But the condition given in last line at Para 3.1 has not been
mentioned in the OA hence no comments with a request to verify the condition mentioned
in Annexure-I. As per Para 15 of Annexure-I it is clearly mentioned that in cases where

thc cmployces have alrcady complcted 24 ycars of regular scrvice, with or without a

promotion, the second financial upgradation under the scheme shall be granted directly,

hence the applicant has been granted second financial upgradation directly which seems to °
be correct. Second upgradation was granted to the individual vide HQ CEEC Kolkata No

131841/ACP/1377/Engrs/E1D dated 04 Apr 2002 attached as Annexure A

7. That with regard to the statement made in paragraph 4(vi) of the application, the
respondents beg to that that are not comect. No employees can promoted with out any
vacancy, as allcged by the applicant. DPromotions should bc given only as per the
procedure laid down in RR. He has not furnished the list of the persons to whom the

promotions has been given etc without vaccancies etc to support the cliams. Moreover,

~ the applicant has completed more than 24 years of service before issuing the Govt letter dt

| 09 Aug 99, as such as per the condition laid down in the said letter the ipplicant has been

granted second financial upgradation which i8 in order. The authority for granting of

s¢cond upgradation is given at Annexure. B

—

8. That with rcgard to the statomont madc in paragraph 4(vil) of the zppplication, the

respondent beg to state that the présent pay scale of the applicant is 2550-55-2660-60-

3‘.’7._(_)__0.___1572“1 basic pay is Rs. 3380/~ after 3" Stagnation increment. As per policy issued

R

. the benefits granted to the applicant is in order hence no comments.
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9.

| That with regard to the statoment made in paragraph 4(viii) of the application, the
|

respondents beg to state that the promotion is not being controlled by Garrison Engineer.

_‘ 10.  That with regard to the statement made in paragraph 4(ix) of the application, the

respondent beg to state that are not comrect. The applicant was granted ACP as per the
| policy issued by Govt of India vide letter dated 09 Aug 99.

| 11.  That with regard to the statement made in paragraph 4(x) of the application, the

respondent beg to state that though the applicant was passed trade test to Mate the
promotion can be given depending upon position of vancancies only.. ACP scheme was

grantcd to the applicént as per Govt vlcttcr datcd 09 Aug 99 henee no ignorance of law has
| been happened.

112, That the respondents have no comments to the statement made in paragraph 4(xi)
\; .

l&,\to 4(xiv) these being matter of records.

[13.  That the applicant is not entitled to any relief sought for in the application and the

same is liable to be dismissed with costs.
l‘

|

\

|

\J Deponent
I



YERIFICATION

1, Shri B Srinivasa Rao, presently workiz;g as Garrison Engineer Missamari, being
duly authorised and competent to sign this verification, do hereby solemnly affirm and
state that the statement made in Paragraphs / » of the
|application are true to my knowledge and belief, those made in
: Paragraphs Q1013 being matter of record are true to my information derived there
_from and those made in the rest are humble submission before this Hon'ble Tribunal, I
i! havc not suppresscd any matcrial facts. -

And I sign this verification on this the 22nd day Sep 2003.
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